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COUNCIL OF STATE.
. * Monday, the 11th September, 1922. )

N

The Council met at the Council Chamber at Eleven of the Cloek,
The Honofrable the President was in the Ohair. .

HONOURABLE MR. skTHNA'S ABSENCE FROM MEETING.

The Honourasre THE PRESIDENT : [ have received information
that the Honourable Mr. Sethna is unwell and unable to-attend the Counecil
this morning. 1f any Member of the Government desires to give a verbal
answer to any of the Honourable genfleman’s questions, perhaps he will
express his desire.

QUESTIONS AND ANSWERS.

BRapio CoMMUNICATION.

86. The HonourasLe Mg, PHIROZE SETHNA : Will Government
be pleased to state :—

¢a) what is the present situation as regards radio communication
between India and other parts of the British Empire,
especially the United Kingdom 1 -

(b) if they have expressed the view that the Indian link in the
scheme should be carried out by private enterprise working
under contract from the Government of India ¢

(¢) if i# is a fact that the Imperial Government have decided that
they will ereet the Indign station bat that the Indian Govern-
ment shall meintain and work it, and, 'if so, have Govern-
ment agreed to this decision ? .

(d) if it is a fact that such a decision would amount to one
transmitting station which will transmit only in one direc-
tion at a time ?

(e¢) is it not essential tmvide two transmitting stasions if traffle
is to be handled sufficiently expeditiously to ensure an effeient
commercial service !

(f) if they have a sufficient personnel with the necessary technical
and commercial experience to maintain and work the service
on a commercial basis 1

The HoNouraBLE M= B. N. SARMA : (a) The mauner in whish the
‘Government of India should co-pperate in the Imperial Wireless Scheme
is under consideration. y

(b) Yes.® ’

(e) His Majesty’s Government have suggested a scheme of the kind,
which is now under consideration in.the Govermment of India,

(d) ‘Oxie ‘tranamitting station only 'in Intlia is proposedl in the grst

< 128 )
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instance capable either of duplex communication in one direction or of
transmitting in one direction and receiving from another simultaneously.
(e) Until the volume of traffic is known, the Government of India do
not propose to arrive at a conclusion on the subject.
(f) The point will be considered when it arises. ¢ .

Rapio ComymuNicaTioN BETWEEN Inpia aND THE UniTED KINGDOM.

67. The HoNnouraBLE MR, PHIROZE SETHNA : Will Government
be pleased to state :—

{a) if there is any objection to providing direct radio communi-
cation between India and the United Kingdom by means
of a commercial company operating under license from or
contract with Government ,

(b) if it is possible to lay down in the form of a license or contract
such terms as will ensure an adequate service in every way
in accordance with the requirements of Imperial radio com-
munication being maintained whether in normal times or
times of war or emergency %

(¢) if it is possible to have a contract in such a manner that
Government have the right to purchase the concern at any
time ¢

The HoNouraBLE MR. B. N. SARMA : (a) The question is not so
much one of objections as of the balance of advantages. The Honourable
Member will, no doubt, appreciate the value of retaining direct wireless
communication with the United Kingdom in the hands of the State.

(b) and (¢) The experience of the terms suggested by the Honourable
Member, available in India and abroad, is not yet sufficient to enable the
Government of India to answer this question with confidence.

Rap1o CoMMUNICATIONS WiTH INDIA.
68. The HonouraBLe Mr. PHIROZE SETHNA : lel Government
be pleased to state :—

(a) if any private firm or firms have applied for a license to erect
and maintain the necessary service to provide the Indian
link of the Imperial radio communication scheme and, if so,
with what result ?

(b) the terms under which the private firm or firms, 1f any,
offered to carry out the service 1

The HuNourasre Mg. B. N. SARMA : The Honourable Member is
referred to the reply given in this House on the 6th September 1922 to the
Honourable Mr. Lalubhai Samaldas’ Question No. 27 on the same subject.

ExrENDITURE ON WIRELESS SCHEME,

69. The HonourasLe Mg. PHIROZE SETHNA : Will Government
be pleased to state what is the Indian share of the estimated capital and
recurring expenditure in a Wireless scheme, if any, as proposed by the
Home Government 1 .

The 1IoNoURABLE Me. B. N. SARMA : In consideratiort of the financial
difficulties of the Government of India, the Imperial Government have
offered to advance the estimated capital cost of the station, and to recover
it by ingtalments from the annual profits. It is estimated thst, except
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possibly during the first year or two of working, the annual revenue wi}l
be sufficient to cover the working expenses and sinking fund. If there is
any loss on the working, it is proposed that the Indian Government should

bear it. R .

* AMENDMENT oF INcoME-Tax Acr.

70. The HoNourasLe Mr. PHIROZE SETHNA : Will Government
be pleased to say if they will consider the advisability of amending the
Income-taxe Act for the purpose of removing an anomaly whereby
according to section 11 (3) professional fees carned in the Native States
are liable to Income-tax, and according to gection 4 (2) income from
business in Native States is only taxéd if brought into British India
within three years !

The HoNouraBLE MR, E. M. COOK : Government are not prepared
to consider the advisability of amending the Income-tax Act as .
Section 11 (3 of the Income-tax Act, 1922, is practically identical with
gection 10(3) of the previous Act of 1918. So far as Government are
aware, no difficulty has ever been experienced in working this provision,
nor has it given rise to any complaints, The object of section 4 (2) of the
new Act was to render the profits of a business conducted outside British
India liable to taxation when brought into British India. The limit of
three ycars was inserted in order to obviate the difficulty of determining
after what period the accumulated profits of a business might be deemed
to have taken on the nature of capital. Government do not consider that
the enactment of this new provision has created any anomaly ; on the
contrary its effcct has been to remove one, as under the old Act it was
generally impossible to tax the profits of businesses conducted abroad.
Moreover, it is extremely unlikely that in practice any professional man
ordinarily resident in British India would allow fees paid to him to
accumulate outside British India for more than three years.

CoLoN1ALS 1IN INDIAN ARMY.

71. The HoNovraBLE Mr. PHIROZE SETHNA : Will Government
be pleased to state—

(1) the number of (a) Canadians, (b) Australians, (¢) New
Zealanders, (d) South Africans, (¢) British West Indians,
and (f) other Colonials who have been given regular commis-
sions in the Indian Army since 1st August 1914,and

(2) the number of (a), (), (¢), (d), (¢) and (f) in the preceding
paragraph who are included in the surplus list of officers to
be demobilised 1

His ExcerLency THE COMMANDER-IN-CHIEF : (1) and (2). It
would entail a considerable amount of labour, which the Government of
India regret they are unable sto undertake, to compile the information
desired hy The *Honourable Member, as it would be necessary to investi-
gate the paren{age of each officer who has been commissioned in the Indisn
Army since 1914, in order to determine whether, by such parehtage, he
should be considered tc have a Colonial or Dominion domicile. In the
circumstances the Government regret that they cannot give the informa-
tion asked for, .

PY L4
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Ponrrioal, ' DeranTMENT 1M KATRIAWAR AND RAIPUTRNA,

72. The HoNourasLE Mr. PIIIROZE SETHNA : Will Government
be pleased to state the number of officers in the.Pohtucul Department
engaged in Kathiawar and Rajputana drawing salaries of 15'8 500 or over
per mensem 1

The HonouraBLE Mr. J. P. THOMPSON : (a) in Rajputana 12 ;
(b) in Kathiawar 4.
¢

Exrasotruse oN Pouirical DEparTieNtT IN KaTHIAWAR AND RaTPUTANA.
73. The HoNouraBrLe Mgr. PYIROZE SETHNA : Will Government

be pleased to state what has been the expenditure on the Political Depart-
ment in Kathiawar and Rajputana during each one of the last five years 1

The HoxourasLE Mi. J. ', THOMPSON : A statement giving the
figures required is laid on the table.

Statement showing: the expenditure on the Political Department in Kathiawar and
Rajputana during each of the last five years.

—_ 1917-18. | 1918-19. 1919-2«).} 192021, | 1921-22.

2,90,000 3,60,0 00

[
38400 ; 4,128,070

|

|

|

i

l
Kathiawar ... 270,00 |
|
[}
i
|

|

|

Bajputsna ... | 4,84,000 = 473,00 B,6LICO | 572000 €, 41,600
4 . 1

Pouiticar. Deparrraent, Civit, aNp MiLitany.

74. The HonouraBLE Mr. PHIROZE SETHNA : Will Government
be pleased to give the number of officers (a) Civil and (b) Military in the
Political Department drawing salaries of Rs. 500 and over per mensem,
and also state how many amongst them are Indians ¢

The HoNourasrLE Mr. J. P. THOMPSON : There are 50 Civil and
91 Military OMcers serving in the Political Department drawing salaries
of Ra, 500 and over per mensem.

Four of dhe former are Indians.

Lecar QuaLiricaToNs Por PoLitTical DrParRTMENT,

78. The HoNouranLe Mr. PHIROZE SETHNA : Will Government
be pleased to state if military officers serving in the Political Department
are required to possess any legal qualifications and, if so, what ?

Phe HonovranrLe Mg, J P. THOMPSON : Military Qfficers serving
in the Politieal, Department are required by the rules to pass the same
examinations in Law an junior officers of the Indian Civil Gervice in the
United Provinces. The United Provinces Government have now sub-
stituted a 3 months’ training class in place of the examinations, and the
question of extemding the new arrangements to military officers of the
Political Department is yow under consideration; ¢
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. TixuooT STATE RaILway. -

76. The HonourasLe Mr. PHIROZE SETHNA : Will Government
be pleased— ’

~ (@) to giwe the date when the Tirhoot State Railway was handed
&Ver to the Bengal and North-Western Railway for manage-

ment and for what period ;
(b) to state if there were any special reasons for giving it to a
Railway under Company management instead of handing it

® over to the Eastern Bengal which is a State-manageg line ;
(¢) to state if anv inquiries were made at the time and, if so, what,
to consult the wishes of the Tirhoot publie for the handing
over to the BengnT and North-Western in preference to the
Eastern Bengal ¢

The HonouraBLE MRr. II. A. F, LINDSAY : (a) The Tirhoot State
Railway was leased to the Bengal and North-Western Railway
Company for working with effect from 1st July 1890. The contract was
extended in 1905 till the 31st December 1932,

(b) From the correspondence on the subject it appears that the
decision to hand over the Railway to the Bengal and North-Western
Railway was taken on the ground that it was desirable in the interexts of
the districts through which the line passed and that it was likely to prove
generally beneficial to the State.

(¢) The Bengal Government was consulted, and the Tirhoot public
sent memorials protesting against the proposed transfer. These
memorials were received however, after the above decision had been
reached. '

Working or Iscoue-Tax Acrt.

77. The Honourante Mr. PHIROZE SETHNA : Has the attention
of Government been drawn to the omission—

(a) in section 33 (1) of the Income-tax Aect, 1922, of any fixed
period within which the Commissioner may, of his owa
motion, call for the record of any proceeding under the Aect ;
and

(b) if such be the case, do Government intend so to amend sec-
tion 33 (1) as to bring it into line with section 34 of the same
Act, according to which the Income-tax Offisers’ power is
limited to one year for assessing or re-assessing any income
which has cscaped assessment, and with section 356 according
to which any mistake can be rectified also within the period of
one year ! °

The Honourasre Mi. E. M. COOK : (a) and (b) : Bection 33 (1)
of the Income-tax Aect, 1922¢(XI of 1922), follows generally section 23
of the Infome-tax Act, 1918 (VII of 1918) which did not prescribe any
period within which the Commissioner was to review assessment proceed-
ings of his own motion. As Government have received no complaints
about the working of this section, they do not consider it neeessary
at present to amend the section in the dirgetion suggested by the Homour-
able Member, .

. .
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Procress oF REVENUE aAND EXPENDITURE.

78. The HoNourasLe Mr. PHIROZE SETHNA : Will Government
be pleased to make a statement showing the progress of revenue and ex-
penditure during the current financial year up to now with a view to
intlicate as to how revenues are coming in and if expend’tva'e is keeping
within the budgeted amounts ?

The HoNouraBLE Mz. E. M. COOK : In replying to a similar question
asked this time last year by the Honourable Sir Maneckji Dadabhoy,
I pointed out the difficulty of making any forecast, at this stake in the
financial year, as to how far the budget expectations are likely to be
realised. The difficulty arises from the fact that the Central Govern-
ment’s revenues depend almost entirely tipon trade conditions, and it
would not therefore be safe to draw any inference as to the whole year’s
collections from the figures of the first four months of the year, which
are normally a period of slack trade. Thus, it would be very unsafe to
take under any head the revenue collected in the first four months of the
year and to multiply that by 3 in order to arrive at the probable revenue
for the whole year.

At present our data are the actual figures of revenue and expendi-
ture until the end of July, while for August we have only approximate
figures.

Under Customs, we collected about 11} crores up to the end of July,
and this figure would have been higher were it not for refunds made in
April on account of certain higher duties collected in March which were
omitted from the Finance Bill as finally passed. The figures for August
are expected to show an improvement. So far as can be seen at present,
assuming that trade generally will at any rate not be materially worse
than last cold weather, and taking into account the favourable character
of the present monsoon, it is possible that the year’s revenue from
Customs may fall somewhat short of the budget figure of 453 crores,
though, we may hope, not by more than a crore or two. Any short-fall
that may occur is likely to be due to the revenue from sugar, liquors,
matches, the so-called *‘ luxuries,’’ miscellaneous articles, hides and skins,
and the cotton excise falling short of that estimated. On the other hand,
there have been unexpectedly large imports of tobacco ; the piece-goods
trade has at last shown a distinct revival, and we ought certainly to reach
the budget figure of 560 lakhs ; the new duty on kerosene is also doing
well and may bring us in half a erore more than we expected.

The railway returns have been disappointing, although there has been
some glight improvement in the last weeks. The gross traffic receipts to
the end of August amounted to just under 37 crores. We can no doubt
count on some increase in traffic during the coming cold weather, but
unless this is much greater than at present can reasonably be expected,
it is probable that the gross receipts will fzll short by 2 or 3 crores of
the budget estimate of 994 crores. Unlike last year, it is not afiticipated
that there will be’any excess in the budget estimate of working expenses.

As regards Posts and Telegraphs, the increases in the postal rates
appear to have affected correspondence substantially during the first two
or three months, and for the present it seems probable that the budget
estimates of net receipts may have to be reduced by a erore,
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Most of our revenue from income-tax is collected in the last few
months of the year. For the present all that can be said is that, owing
to heavy business losses, the allowances that we shall have to make for
bad debts are likely to be greater than anticipated, but it is too early yet
to say whether or not the budget estimate will have to be reduced.

On the other hand, it is possible that we shall get more revenue both
from opium and salt than we anticipated, and under these two heads we
can probably count on an improvement of from § crore to a crore.

On the cxpenditure side, no important variations have so far come
to notice, so far as civil expenditure is concerned, except that we are
likely to save about § crore of our budget provision for interest
on debt, owing to the fact that a full half-year’s interest on our new loan
will not be payable till April the 1st.

Under military expcnditure the Finance Member warned the Legisla-
ture that the budget provision for the operations in Waziristan would be
exceeded ; it is probable that this excess will amount to about a crore
and a half. I'urther, a payment of anything up to 2 crores may have
to be made in respect of gratuities to surplus officers in excess of the
budget provision of 35 lakhs : I need not add that inconvenient as it
may be to Rave to face this expenditure at the present moment it will
lead to a very considerable reduction in our recurring charges for future
years.

Lirg-BeLTs For Lascaus.
79. The HoNoURABLE SArRDAR JOGENDRA SINGH : Will the Gov-
ernment be pleased to mention if any provision in the way of life-belts
and life-boats is made for Lascars on boats which employ Indian crews ?

The HoNowraBLE Mk. . A. F. LINDSAY : Under the Life Saving
Appliances Rules made under the English Merchant Shipping Aect, 1894,
every British ship is required to carry a sufficient number of lifeboats to
accommodate all persons and one life-jacket for each person on board.

ese rules apply equally to ships carrying lascar crews,

Lascars.
80. The HoNourasLE SARPAR JOGENDRA SINGH :Are the Lascars
supposed to take to boats with the other crew or after them ¢
The HonNourasre Mg, 1I. A. F. LINDSAY : Each life-boat has
i:ls tcrew allotted to it. No distinction is made between the members of
at crew.

Prick oF FOOD-GRAINS.

81. The HoNoumraBLE SArDAR JOGENDRA SINGH : How does the
Indian prices of food-grains stand to-day in relation to the world prices ?

The HoNourasLE Mr. B. N. BARMA : I can inform the Honourable
Member ¢has at present prices wheat cannot be landed in Engla.nd at a
profit. More exact information regarding wheat and other grama will be
communicat®d to the Honourable Mcmber later.

The HoNouRranLE Saxpar JOGENDRA SINGH : May 1 uk a8 supple-
mentary question ! If wheat cannot be landed at a profit, is there any
reason for kgeping up the embargo by Government.
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Phe HonouranLE Mr. B. N. SARMA : The guestion is under con-
gideration. It was fully discussed in the Legislative Assembly and Gov-
ernwment will decide their policy before very long.

Courr Fers Acr.

*  82. The HoNOURABLE MAHARAJA BAHADUR KESLfAVA PRASAD
SINGH : Will the Government be pleased ‘to state if Local Governments
can interfere with the ‘‘ Court Fees Act’’ which is Act No. VII of
1870 1 If so, according to which Law or Regulation or Circular ?

The HoNouranLE MR. II. MONCRIEFF SMITH : The Tionourable
Member’s question presumably refers to the powers of a local Legislature
to amend the Court Fees Act, 1870. The Aect is mot included in the
Schedule t» the Local Legislatures (Previous Sanction) Rules, and it is
therefore open to a Locsl Legislature, in exercise of its powers under sub-
gection (2) of section 80-A of the Government of India Act, to amend it
without the previous sanction of the Governor General.

SoNe Bripgk.

88. The HonouraBnE MamaraJA Bamapur KESHAVA PRASAD
SINGH : Will the Government be pleased to state if it is g fact that the
Sone Bridge at Koilowar on East Indian Railway has become weak ¥ If
‘the answer be in the affirmative, when the Railway authorities intend to
repair it ¥ Will the authorities at the time of repair make necessary
arrangement for vehicular traffic over the bridge !

The HoNouvrauit Mnr. I1. A. F. LINDSAY : The bridge in question
is over 50 years old and not up to modern requirements.

A neheme for its renswal is in hand and funds have been allotted ;
work will be undertaken as soon as the plans and estimates have been
approved. These are at prescrt under consideration by the Loeal Govern-
ment in-connection with provision for vehicular traffic,

-

SALT OPERATIONS IN Bimak. -

84, The HoNOURABLE MaHARAJA Banapur KESHAVA PRAS
SINGH : Is it a fact that the Secretary of State was pleased in 1914 to
transfer all control of salt operations in Bihar from the Government of
India to the Provincial Government ¢ If 8o, has that actually been done 1
If not, when the Government intend to do so ¢

The Hovourasre M. H. A. F. LINDSAY : The transfer of the
preventive work of the Northern India Salt Revenue Department to the
Government of Bihar and Orissa was sanctioned by the Secretary of
State in 1914, but was postponed on account of the war. The Honour-
able Member is referred to the answer given in reply to question No. 226
asked by Babu Baidyanath Prasad Sinha at the meeting of the Legislative
Assembly on the 27th February 1922. The question of effecting the
transfer has been taken up with the Government of Bibar apd Orissa.

“ Frag ExrorT oF nics.”

85. The HoNOURABLE MAHARAJA Bagapur KESHAVi PRASAD
SINGH : Has the atteution of the Government been drawn to notes

* Vide pago No. 2564, Volume II, Part IL

.
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appearing in ‘The Modern Review of Calcutta for June 1922, to the
effect ‘“ Free Export of Rice '’ 1 If the facts be true, do the Government
intend to stop the export !

_ The HonopraBLE Mr. B. N. SARMA : Government have seen the
note. The price of common rice both average and cheapest at Magra hit,
the placc mentioned in the note, was lower during the first half of August
of this year than during the corresponding period of last year. What-
ever may have been the facts at the particular place and temporary
fluctuations in the prices of particular qualities during a part of she year,
Goverrnment are satisfied that the general courke of the prices of rice does
not justify a recousideration of their decision to remove the restrictions
on export : in fact in some parts of the country the price of rice is lower
than in March, when the restrictions were removed, though prices of rice
are usually higher in September than in March.

GoveErNMENT or INDIA DEsT.

86. The HoNoURABLE MAHARAJA Bamapur KESHAVA PRASAD
SINGH : (a) What is the total amount of the debt of the Government of
India (permanent and floating) up to the end of August 1922 ¢

(b) What is the total amount of sinking fund ?

(¢) How is this amount managed !

The HoxouranLt Mg, E. M. COOK : (a) The total amount of the
debt of the Government of India (permanent and floating) up to the
end of August 1922 was as follows : :

Permanent.
Bterling Debt .. £210 millions.
Rupee Debt .. o Rs. 345 crores.
Floating.
Post Office Cash Certifica .. . Ru. 4 crorcs.
Treasury, Bills oo . .. Re. 87 crores (of which 81
wore with the
blic and 56
the Puper
Currency
Rescrve).

(b) Rs. 154 lakhs are sct avide annually in India for the purchase and
cancellation of the serip of the two 5 per cent. Loans 1929—47 and 1945—
55 s0 long as the market prive of these securities is below the issue price
of 95. As rcgards our sterling liabilities, £500,000 is paid every year
to His Majesty's Treasury towards the cancellation of India’s liability
for that portion of the British Government War Loan 1929 —47 which
was taken over as part of India’s war contribution.

(¢) Purchases of serip mn Iudia are made under the management of
the Controller of the Currency. As regards England. payments are made
direct by the Secretary of State to His Majesty's Treasury.

The HonoUrasLe Mr. V. 4. KALE : Will the Honqurable Member
state what is ghe balance of the amount that is still payable, to His
Majesty 's Government on account of the war contribution ?

'I.‘he HonouraBrg Mg, E. M. COOK : 1 am afraid 1 cannot answer the
question off-hand without notice.

1

« " >
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InDIaNs oN UaaNpa RaiLway, .

87. The HoNoURABLE MaHARAJA Bamapur KESHAVA PRASAD
SINGH : (¢) Isita fact that there are many Indian employees in Uganda
Railway 1§ ‘ .

(b) Has the aforesaid Railway opened out provident find or widows’
or orphans’ fund ?

The HoNouraBLE Mr. B. N. SARMA : (a¢) It is a fact that many
Indians are employed on the Uganda Railway. .

(b)® The Government of India understand that there is no widows’ or
orphans’ fund on the Railway. It appears from the Administration
Report of the Railway for 1920-21 that there is a Provident Fund to
which there are 2,429 subscribers, and that it closed the year with a balance
of 1,805,901 florins.

Status oF INDiANS IN CoLONIES.

88. The llonNourasLe Manaraja Banapur KESHAVA PRASAD
SINGH : («¢) Will the Government be pleased to state if the Resplution
of the Imperial Conference, cmbodying the important new principle that
Indians lawfully domiciled in any parts of the Empire should have the
right of citizenship, has been accepted by the different Colonial Govern-
ments {

(b) What ere the names of those countries which have accepted the
principle and those who have rejected it §

(¢) Is any attempt being made to convinee the Colonial Governments,
who have refused the principle, for accepting it ?

The HonouraBLE Mgr. B. N. SARMA : (¢) The Resolution of the
Imperial Couference referred to by the Honourable Member was accepted
by Mr. Winston Churchill on behalf of the British Colonies, subject to
certain general remarks as to the method of application. | These remarks
will be found in the extract from his speech published by the Government
of India on October Oth last.

(b) The principle embodied in the Resolution was accepted at the
Conference by the representatives of the Dominions of Australia, New
Zoaland, Canada and Newfoundland and by His Majesty’s Government
on behalf of the Crown Colonies and Protectorates. ‘I'he Government of
South Afrigp have expressed their inability to accept the Resolution in
.view of the exceptional circumstances of the greater part of the Union.

(¢) The Government are in correspondence with the Union Govern-
ment on the subject.

PERSONNEL OF IND1A SECRETARIUAT.

89. The HonouraBLE KuaNn Banapuvr S AHMEDTHAMBY
MARICAIR : (¢) Will Government be Pleased to lay on the table a
statement showing :—

(¢) the number of Muslims, Hindus, Europcans and Auglo-
Indians, respectively, employed permanently in the Upper
Division of the various Departments of the Government of
India Secretariat ;
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(4) the’proportion of Muslims to non-Muslims in each Department ;

(si) the total proportion of Muslims to non-Muslims in all the
Depa..rtments of the Government of India ? ‘

(b) Is it aefact that in the Railway Department out of about 40 men’
in the Upper Division there is only one permanent Muslim employee ?

The HoNoURABLE MR. 8. P, O'DONNELL : The information required

is being collected and will be laid on the table in due course.
L]

MusLiMs IN SECRETaRMAT.

90, The HorouraBLe KmaN Basapvr Sm AHMEDTHAMBY
MARICAIR : Will the Government be pleased to state how many Muslims
have been appointed by the Staff Selection Board in the various offices
of the Government of India for the Upper Division since its establishment,
and what is the total number of such men of the other communities ¢

The Honourapre Mr. & P. O’'DONNELL : 17 Muhammadans passed
the Staff Selection Board’s test for the Upper Division. Of these 17,
eleven have been appointed to permanent or temporary appointments
in the Imperial Secretariat or attached offices ; 3 hold other appoint-
ments, one has had his name placed in suspense as he did not reply to
an offer of an appointment and two are without appointments at present.
Of these two, onc has refused a temporary upper division appointment
and the other has been employed in a temporary vacancy in the Upper
Division but is now available. The total number of non-Muhammadans
appointed to the Upper Division is 41.

RrcruirMENT OF MUSLIMS.

91. The HonouraBLE Kuan Bamapvr Sk AHMEDTHAMBY
MARICAIR : Will the Government be pleased to state whether they have
hitherto issued instructions to the Staff Selection Board to keep an eye
on the due representation of Mnslims while recrniting officers and clerks
for the various offices of the Government of India !

The HonouraBLE Mr. S. P. O’'DONNELL : No specific instruetions
have been issued to the Staff Selection Board for the selection of Muslim
candidates for the offices of the Government of India. But the
Secretariat Procedure Committee (a copy of whose report has recently
been placed .in the Council Library), when recommending the constitu-
tion of the Board, suggested that the Board should take care that the
main sections of the community are adequately represented on the list
of selected candidates prepared by the Board, and the Government of
India accepted this recommendation in their Resolution of the 15th
September 1920 which was puBlished in the Gazette of Tndia.

[

o  Musuiy EMPLOYEES IN SECRETARIAT. .

92 The Hoxovrase KmAN Bamapvr Sm AHMEDTHAMBY
MARICAIR : In view of the impending retrenchments in the staff of the
Government of India Secretariat and in view of the faet that the pro-
portion of Muslim employees to other communities is very inadequate,
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do Government intend to pass orders so that the gervices of Muslim
employees are not dispensed with ? .

The HoNoUraBLE Mk. S. P. O’DONNELL : Government cannot pass
orders in the sense desired by the Honourable Member. If any retrench-
ment of office establishment is carried out, the selection of the men to
be reduced must be based on such factors as relative efficiency and the
character of the employment, whether temporary or permanent and

cannot be governed by communal considerations, ;
<

] .
MurauMapaN HoLiDays.

93. The HoNoURABLE KHAN Banapur Sm AHMEDTHAMBY
MARICAIR : (a¢) With reference to my Resolution moved at the meeting
held on the 20th March 1922, regarding the grant of two hours’ holiday
for Muhammadan employees of all the Courts and public offices in all the
provinees including the Central Government offices for saying their
Jumma prayers on Fridays, will Government be pleased to state whether
they have forwarded the copies of the Debate to all the Provincial
Governments with their comment to take proper steps to provide adequate
facilities for their Muhammadan employees to say their Jumma prayers
on Fridays, as promised by the Government ?

(b) If the answer be in the negative. do Government propose to take
steps to safeguard the religious suseeptibilities of the Muslims and grant
sufficient facilities in the performance of their religious duties ¢

The HoNOURABLE MR. 8. P. O'DONNELL : (a) Yes.
(b) The question does not arise.

Pay or BrimisH ArMy 1N INDIA. .

94. The HonouraBLe Sir DINSHAW WACHA : (a) Will the
Government be pleased to inform the Council of the monthly pay in
Rupees, exclusive of exchange, of British Officers of the rank of Subaltern,
Captain, Major and Field Officer, and of British soldiers of the rank of
Private and Non-Commissioned Officer in the Cavalry, Infantry and

Asrtnllery of the Brltmh Army in India on 31st March 1912 and 31st March
1921 ¢

(b) What was the annual average rate of exchange in 1911-12 and in
1920-211

The HoNoURARLE MIAN S/r MUHAMMAD SHAFT (on behalf of His
Excellency the Commander-in.Chief) : (a) Two statements furnishing the
information desired by the ITonourable Member are laid on the table.

(b) The yate of exchange in 1911-12 was Rs. 15 to the pound.
During 1920-21, the rate of exchange fluctuated considerably from time
to time. I will hand over to the Honourable Member a statement show-
ing the approximate average rate of exchange for each month of that
year. The rates quoted are those which governed transactions between
the Government of India and the Imperial Government,
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. SraTEMENY A,
Pay on the 31st March 1912,
ARM OP AERVICS,
[ ]
°
CAVALRY. ARTILLEBY, 1SPANTRY,
Bank, I,
) | Flold Artil
Royal Harse Artillery, son
and m
b Aoy, | o
Re a. ». Bs. % » Ra 4 2 Ba. 4. P,
2nd-Lisutenant - 2010 4 20010 ¢ né s o0 ”1s 8
Lieutensnt ... o * v 208 4 0 06 4 0 206 12 0 2810 0
Oaplain . oo 478 0 4 73 o 4 47 7 8 45 6 0
Major . - - e 1 0 W 6 ¢ 79 3 0 8014 0
Major after 8 years® service as such 800 6 4 €00 8 ¢ 780 3 0 779 S 0
Bt. Colonel and Lt.-Colonel o 1,07 0 0 1,08 0 0 1005 4 O 1008 ¢ O
Pay on the 81st March 1931
ARM OF SEEVICE.
Rank.
Cavalry. Artillery, Infantry.
Ra, a, ». Ba, a, ». Rs. a. »,
nd-Licutenant . o - a5 0 0 4% 0 0 48 0 0
snd-Licutenant aftor £ years’ service 44 0 0 48 0 0 8 00
Lieutenant ... o a7 00 48 0 0 @8 0 8
Lieutenant after 7 years® service ... . 550 0 O 80 0 0 850 0
Captaln ... . 750 0 0 70 0 0 70 o 0
Captain after 18 yoars’ service ... . 850 0 ¢ 850 0 O a0 0 ¢
. . %0 0 0 8" 0 0 %0 0 0
or after § years' service as such e 1,00 6 0 1,060 0 © 1,00 0 ©
Lieutenant-Colonel .. . 1,20 0 0 1,280 0 O 1,20 0 0
The above rates are the fixed rupee mates of pay for service in India and are ot effected by the exchange,
Starzuexr B.
Pay on 31st March 1913.
ABM OF RBRVICS.
CAVALRY, ABTILLEEY. INFANTRY,
Rank. ® e
Rayal Fleld artli-| ~ )
lery, Roya! Gasri-
Royal Horeer Artillery. son Artillery
_ Artillery.
Re. a. 2 Rs. a. v Re. a. n. Bs. 4. ».
14 o{ el } 27 9 0 2180
Private or equivalent rank . .n s s
Carparsl - . o8 ®I1s 4 706 %04
Sergeant s 4298 76 0 8 72 8 0 . [ LI ]
ar Batlery Major %131 961 1 %10 0 ™Iz e
“ﬁ'&mw ’-eo-m
of ilatay. K :
Regimental Sergeant Major o 12110 8 13814 0 13 1 3 1 10
a L3
*Gunner, Royal Home Artillery,

. tDrivee, Bayal Hows Artillery.
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L]

Pay on 31st March 1981.

TEADSSMEN’S R)TES OF FAY JOR MEN QUALIFIND AT A TRADR
1N TER UXDERMRNTIONSD GROUPS.
Normal .

Rank. rates d
of b4
pay. A. B. c. D, E.

Bs. 4. ». | Ba. a.» | Bs, a. 2, | Bo. .2, | Bs. 4.2, | Bs. 4. 2,

Prlnuoreq s!entnnktorull 6211 0| 10210 0 614 0| o 60| 8 8 & exm o
arms of .
L]

Prlnuotoqnlnlmt rank forall| 7918 O} 125 7 O 11912 0| 114 1 0| 108 § O] 7918 0
arms after 3 years® Bervice.

Corporal ... ..l 14 1 0| 165 6 0| 16911 0| 16315 6| 13814 0| 126 ¢ O
lerg.nt . .| 18910 Of 206 5 O 206 6 206 56 0| 206 5§ 0 208 5 @

l&“ or Company | 228 8 O 28016 O| 25015 O 25016 O 28015 0| 250185 O
semn or.

(-]

Regimenta) Sergeant-Major .. | 819 6 0| 85 0 0|v365 0 0| 365 0 O 38 0 O 38 0 0

Theso rates are the cmling rates of pay lald down in the Royal Warrant, converted at the normal rate of
exchange, vis., ls, 4d. L0 the rupee.

RoLLING 8TOCK ON RAILWAYS,

95. The HoxourasrLE Sir DINSIIAW WACHA : Will the Govern-
ment be pleased to state for the information of the Couneil :—

(a) The munber of the following on the Indian system of railways
- (Native States excluded) on 30th June 1914 and on 30th
June 1922 :—
(1) Locomotives,
(2) Passenger coaches, !
(3) Goods wagons and trucks ; and
(b) the number under repairs on 30th June 1914 and on 30th
June 1922 :—
(1) Locomotives,
(2) Passenger coaches,
(3) Goods wagons and trucks !

The Hoxourasre Mr. H. A. F. LINDSAY : As the accounts are
prepared for the financial year, the information asked for by the Honour-
able Member can only be furnished-as for the 31st March 1914 and 81st
March 1922, and a statement has been prepared giving this information,
& ocopy of which is being furnished to him direet.

SAFETY MPASURES ON Rairwars,

96. The HonovrasLe SiR DINSHAW WACIHA : What measures, if
any, have been adopted or ordered for the necessary safety of life and
property on all descriptions of railways in British India t »

The HonouraBLE MR. H. A. F. LINDSAY : The Honourable Member
in referred to the provisions made in the Indian Railways Act (Act IX of
1890) under which rules hnve been framed and are framed as considered
desirable, .
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. WaTerways IN INDIA,

97. The HonouvraBLE SR DINSHAW WACHA : Will the Govern-
ment be pleased to place on the table all correspondence, reports and
despatches on th subject of the development of the great waterways in the
country 1 e

The HonourasLE MR. B. N. SARMA : The collection of all correspond-
ence, reports and despatches on the subject of the development of the water-
ways in India would entail an immense amount of work and research
whieh th8 Government of India are reluctant to undertake, ay. it is not
evident that the results will be of materiab value. But if there be any
particular waterways in which the Honourable Member is interested, I
undertake to supply to him material information on the subject, in 8o
far as it is not of a confidential character.

Y

- CiviL aND PROVINGIAL SERVICES,

. 98, The HonovkasLe Sik DINSHAW WACHA : Will the Govern-
ment be pleased to state the number of members of the Indian Civil
Service on 30th June, 1914, and on 30th June, 1922 ; and similarly of the
Provincial Service {

The lioNoURABLE MR. 8. P. O’DONNELL : The information is being
collected and will be supplied to the Honourable Member in due course.

RESOLUTION RE COLONY-RETURNED INDIANS.

The HoNouRABLE Sik MANECKJI DADABHOY (Central Provinees :
General) : Sir, I beg to move :

“¢ This Council recommends to the Governor Genernl in Council that steps be
tuken imwediately, in consultation and co-operation with philanthropic and religious
bodies, for the *reudmission into society of Colony-rcturned Indimns, where possible,
and for the creation of one or more bettlomeuts for tho beneit of such of them
ns grc not so admitted.’’

This Resolution simply invites the attention to au aspeet of overses emigra-
tion, which gives little scope for serious difference of opinion or controversy.
It deals only with the question of the manner of doing our little bit for
the Colony-returned emigrant. 1 am prepared to confess at the outset
that my Resolution presents some difficulties. In the first instance, 1 am
prepared to admit that it might be said—and said perhaps with some
reason—that the subject is a provincial one and that I was not in order in
bringing it before this Council. 1 quite reulise the gravity of that argu-
ment. At the same time, 1 would point out that the policy of emigration
has been shaped and dealt with for the last 12 years by the Imperial
Government in consultation with the Government of India. Correspond-
ence has hitherto passed on the subject between the Government of India
and the IMperial Government te give some measure of relief to the Indian
emgrant in  foreign colonies, both in Crown Colonies‘and in the self-
governing Dominions, and the question of repatriation has also ‘been taken
up by the Goverument of Iundia with the Imperial Government, and, in
pursusnce of that policy, s large number of Indian settlers have repat-
riated to India. It is therefore necessary, and I feel it is necemsary, that
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this Resolution should first be considered in the Council of State, so that
the Government of India may be able not only to give mere advice and
some stirring up to the Provincial Governments, but also some measure
of relief from Imperial Revenues. I shall presently show in what manner
the Government of India could possibly move in this matter. I may say
at once that it is not my object in moving this Resolution to re-open at
present the difficult and ticklish question of emigration. His Excellency
the Viceroy only the other day at the inaugural opening of the Indian

Legislature has settled the guestion by making the following weighty
reference to this matter. His Excellency said :

““ 1 note your anxiety in watching the fortunes of our Indian brethren overseas.
Let me assure you that my Government have been and will be ~anremitting in
asserting their rights and urging their causc in all parts of the Empire. If I do
not say more upon this occasion, I hope you will understand that it is not because
I am unmindful of the vast importance of the subject. I shall be in a better

geosition to address you more fully when the result of the pending discussions has
en renched and can be announced.’’

We should therefore allow the general question of emigration to rest
at present, and I feel certain that not only the Indian Legislature but
the public at large in India will await the pronouncement of His Exeel-
Jency on the subject with considerable interest. My present Resolution
refers to the repatriated Indians. In pursuance of the -policy adopted
by the Government of India in deference to the wishes of the Indian publie,
& large number of Indian settlers have been repatriated to India, and a
large number are in course of repatriation. Now, Sir, it will be remem-
bered that in the late Imperial Council, in the Legislative Assembly and
in this Council, numerous Resolutions from time to time have been passed
pressing upon Government the advisability of taking necessary measures
to improve the political condition of our fellow-subjects in the various
parts of the Limpire. We have pressed upon the Government the neces-
sity of obtaining for our fellow-subjects free rights of citizenship, the
franchise and various other privileges in other parts of the Empire. This
we have incessantly and vigorously done during the last few years. The
Right Honourable Sastri is now on his great mission. He has also been
moving in the matter and His Excellency the Viceroy also announeed to
us the other day that he has succeeded in removing in some measure the
rainor disabilities affecting domiciled Indians. We shall anxiously await
the announceinent of the full statement of the Right Honourable Srinavasa
Sastri when he returns to India, and I know the account of his stewardship
will be received with great interest. But, at present, the situation of the
repatriated Indians is deplorable. I have no doubt Honourable Members
must have read in the papers the distressing and I might say almost the
heart-rending information of their present condition. Many of these
people have returned to India against their wishes because they have not
been able to secure work in the Colonies., T will also quote” her: a passage
from the speech of His Excellency. He says :

]

‘¢ The condition of the sugar industry in those islands gives us cuusc for appre.
hension that Indians in Fiji may no lenger be nble to earn a liviug wage, and
the Government of India are engs| in arranging, at the cost of that Colony, for
facilitios for reputriutiou of ull Indisus who dosire to return.’’
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Sir, the Government of India is now going to afford all facilities, and at
the cost of the Colonial Governments allow the Indian settlers to return
to their country. It is therefore necessary and opportune to move this
Resolution. Youymay bring back this large number of people to their
native land, byt may I ask what they are to do on their arrival here ¥
May I ask the Honourable Member in charge of Government, what kind,
what measure of relief, the Government of India is prepared to give these
peopl: in the manner employment, in the mayner, at least, of being able
to barely maintain themselves ¥ As regards the condition of these people,
I do not propose to dilate on that subject. The Reverend Mr. ®Andrews
found in Natal, I will quote his very words, ‘* a very large number of the
labouring Indian population sinking below the level of the Kaffir in the
scale of labourer’s wages and living under conditions far worse than those
of lahourers in India.”” In 1917 in Fiji the same reverend gentleman’s
experience was very bitter. I will quote his words again. He said :

‘¢ Wherever I went, they (Indians) fell at my feet, imploring me to get them
ships to go away. They followed me ubout from place to place with blunk looks
of despair and with cntreaties of every kind.”’ .

This has been their condition in the Colonies. But have we done any-
thing to improve their condition on their repatriation to this country 1
We, Indian politicians, we, Members of the Indian Legislature, have
brought forward Resolutions asking and imploring Government to claim
for them in foreign countries a measure of civie relief and rights of citizen-
ship. But may 1 ask what have we done for our fellow-subjects in this
country ! We talk, we make speeches and we go home and retire into
our arm chairs. (The Honourable Mr. Lalubhai Samaldas : ‘‘ Not all
of us '’.) My Honourable friend says, ‘‘ not all of us ’’. 1 ask him what
action has he taken towards rendering help to these unfortunate people,
T think, thercfore, the best thing we can do is 1o set our own house in
order. Before we appeal to the Government of India 1o secure better, and
higher privilegés for them in foreign countries, we should endeavour in
our own country to see that at least they are kept free from starvation on
their repatriation. ’

I read Mr. Andrews’ letter only last July in a Caleutta paper in which
he stated that five hundred of these repatriated cmigrants, for want of
food, were awaiting reshipment to the Colonies and willing 1o undergo
again the trials, the difficulties and the disabilities which werc attached
to their residence abroad, instead of starving in this country® Now, Sir,
it might be said that this advocacy in their interest is all well and good.
How is the object which I have mentioned to be attained ?. I know there
are difficulties in the matter. I am conscious that the tyranny of the caste
and the strict rules and injunctions of your caste prevent you from taking
back under your fold these unfortunate colony-returned Indians. They
have all lost their caste. They have become homeless, penniless and
friendless. ¢ o o

But, theregare ways of affording them help and assistance., T know
that the Government of India under the Charter Act of 1833 has to main-
1ain a policy of strict neutrality in religious matters, and the Government
of India cannot ask you take measures which will be opposed to yotr
oaste rules in any way, but is it too much to expect that some measure of

. o
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relief, some measure of sympathy should come from your great Hindu com-
munity to these unfortunate men. You have already got some very useful
societies such as the Arya Samaj, the Dev Dharam Samgj and the Khalsa
Diwan. Would it be too much to ask you to make an earnegt effort for the
rehabilitation of the returned emigrant in the village in consultation and
in co-operation with religious societies mentioned above ¢ Is it too much
to ask that the Imperial Government should ask the Provincial Govern-
ments to lay some funds at the disposal of these and other socigties for the
purposesof helping these starving people ¥ Is it too much to expect that
the Government of India Should give from the Imperial revenues some
small measure of relief for the sustenance and support of these unfortunate
people and has not the same thing been done in England ! Do not the
Poor Laws of England provide means to look after their poor § Are not
the Old Age pensions given in England and could not some of our revenues,
-—however mfinitesimal the amount may be, be earmarked for this purposet
Is it a big affair ¥ This cannot be done unless you press upon Govern-
ment the necessity of adopting such a policy, unless you ask Govern-
ment that they should move in this matter and supply some measure of
relief to-these repatriated people. His Excellency the Vieeroy told us
the other day that in Fiji the people could not get even a living wage.
In India they are not able to get a starving wage. They have not been
able to secure any employment. Would it not therefore be advisable
and politically right and proper for the Government of India to intercede
at this juncture and to give some measure of relief to these people, and
what has been the policy of Government ¥ The Government is asking
the Colonial Governments to repatriate these people and the Government
of India is sitting tight and adopting no measures, when these people
have arrived in the country, to look after them and to supply them with
some employment or some measure-of help. I say that this attitude of
non-possumus will work against this very policy and the Government of
India will find it éxtremely difficult to reconcile their pesition with the
Colonial and other Governments. Sir, the first part of my Resolution
only refers to this matter and makes a request that the Government in
consultation and co-operation with philanthropic and religious bodies take
necessary steps for the readmission into society of these people. Here
too the Hindu Community have a great part to play. India is progressing.
India’s progressive realisation towards responsible government is now set
on foot, acnd India is rapidly marching headway in the matter
of industrialisation. Help and assistance should therefore be
rendered to these people by industrial bodies co-operating among
themselves and finding employment for these unfortunate people.
I have no doubt that the Government of India willingly will give
a lead in this matter to the Provinces and see that the first part of my
Resolution is accorded not only a sympathetic expression of support, but
actual material assistance. Sir, the second part of my Resolution refers
to the creation of one or more settlements for the benefit«of such of them
as arve not so‘admitted. If the tyranny of the caste is such that these
people should be left perpetually helpless and homeless, is' it not the duty
of Government to start a settlement for these people ¥ Why should not
Rrovineial Governments supply land to these people to settle down in
various parts of the country. Why should not Government give them
Jauds frec of rent, froe of al! charges,—fallow lands in order that they may
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settle down and -earn their subsistence § In this matter I may remind the
Council of one commendable precedent. The Government of India in the
past has helped the Salvation Army in the matter of reclaiming eriminal
and wandering tribes. The Salvation Army, through the assistance which
it received frgm the Government of India has rendered very very useful
service to the country in supplying lands and other means of subsistence
to criminal and wandering tribes. Why should not a similar experiment
be tried in the case of these people ¥ Is it too much for this Council to
press upop the Government the advisability of giving lands for the
settlement of these unfortunate people t I am sure no one in thjs Council
would grudge the gift of free lands to these unfortunate people who are
homeless, in order that thcy may settle down and carve out their miser-
able existence. Sir, T shall not detain the Council any further. These
are my humble representations. I think it is only right as
citizens, specially when we have enunciated and supported a policy of
repatriation, to ask Government to take relief measures for these poor
emigrants, and see that our fellow subjects who have returned penniless
from the Colonies get some measure of support and not be left to walk
about the streets of principal towns without food and eclothing. I there-
fore commend my Resolution to your acceptance.

- The HonouraBLE Rasa Sir IIARNAM SINGH (Punjab : Indian
Christian) : Sir, the position and prospects of our Indian brethren
overseas has been a matter of serious concern to the Government of India
as well as to the Indian public during the last few years. In spite of the
recent efforts of the Government to protect the interests of the Indian
immigrants in the Colonies, repatriation of a large number of these men
hes been found necessary. Disappointment and hardship have, in some
cases, made many of the free Indian labourers in the colonies think of
leaving the countries of their adoption and coming back to India. Econo-
iric conditions have also operated against these unfortunate men, and
repatriation has been the only course open to them. Referring to the
Indians in Fiji, His Excellency the Viceroy said in his openingg address
to the Indian Legislatures, on the 5th of this month ‘‘ the condition of the
sugar industry in those islands gives us cause for apprehension that
Indians in Fiji may no longer be able to earn a living wage, and the
Qovernment of India are engaged in arranging at the cost of that Colony,
for facilities for repatriation of all Indians who desire to return.’”’

8ir, the fate of those who returned during the last few years has
been far from enviable—it was a sad home-coming for them indeed. I
have heard reports of how they were treated by their countrymen, on
their arrival. Some of these men brought with them considerable sums
of money, the savings of lives of hard labour. But they were robbed
of the bulk of their fortune within a fortnight after landing, by their
unscrupulous and wily countrymen who, scenting the money they had with
them, attached themselves to their victims as friends! They were
strangers in their own counfry, and hardly able to protect themselves.
Deceived and destitute, when fhey turned to their own.distant villages,
a strange reception had been waiting for them. They had lost,their caste
Ly crossing the seas, and their villagers would not have them back. Their
last hopes lost, they were compelled to drift to the industrial centres of
the country where they could find work and bread. They had to submit
to the conditions of life they had learned to defest, earning poorer wages,
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#nd were much worse off on the whole than they had ever been in the
colonies, :

Sir, we have a responsibility to these men. Apart’ from oth.er eon-
siderations, humanity demands that they should have the protection and
the ordinary facilities for peaceful and self-respecting lives in their own
country when they returned home. It is not a safe policy for the Govern-
ment to interfere with the social or religious prejudices of the people, I
admit; but it is not justice to leave these unfortunate men entirely to
tleir own resources. The idea, therefore, of the creation of one or more
Settlements for the benefit of such of them as are not admitted into
society appeals to me as not only a feasible, but an effective measure. Such
agricultural Settlements would be a great blessing to these men and highly
appreciated by them. TIn answer to the anticipated objection on financial
grounds, I would like to point out that these men generally bring with
them sufficient money which, if saved from the nefarious attempts of theats
and robbhers, would pay for the shelter and land provided. Co-operation
of philanthropie and religious bodies may be sought, if necessary, to raise
adequate funds for the initial expenditure.

It might be urged, however, that the matter should be dealt with by
the Provincial Governments, and not by the (Government of India. To
this my reply would be that Emigration is an Imperial subject, and the
protection of the Indian emigrants from abroad and at home when they
are repatriated, should be the duty of the Government of India.

The IoNourRABLE Dr. GANGANATH JHA (United Provinees :
Nominated) : Sir, tempted as one feels to lend support to this
very humanitarian Resolution, the wording of the first part of it
makes it rather difficult for one to lend that support, inasmuch as it
throws the initiative upon the wrong party. The Honourable the Mover
himself has made a very eloquent appeal in the course of which he rays
that before we ask the Government to look after the interdsts of Indians
abroad, it is our duty to look after the interests of those people who
have ceturned to this country itself. There lies the whole position.
Tn this matter the initiative lies with us and not with the Government ;
especially as, fortunately or unfortunately, in this country social matters
are inextricably mixed up with religious notions and ideas, and in the
present temper of the country, it will be rather riskly for Government
to take the initiative in this matter. 1 am therefore not prepared to
support the first part of the Resolution, and as I suppose the whole
Resolution goes together, even though I have nothing to say against
the second part, I think I must oppose the Resolution as it stands.

The HoNoUrRABLE Lara SUKHBIR SINHA (United Provinces,
Northern : Non-Muhammadan) : Sir, the Resolution consists of two
parts. The first part, I beg to submit, relates only to a social and
religious matter and I do not think it dgsirable for the Govesnment to
interfere in such a matter, until and unless it reaches such a climax that
it becomes a nuisance to the public. So far as my inforlnation goes,
this matter has not reached such a stage. There are some people who
have come back from other countries to this country. But they are
taken back to their society without any difficulty now, as compared with
eonditions that existed in past, years. After the war, thousands pf people
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came back demobilized from the army ; all of them went back to their
homes and they were taken back to their society. They did not find
any difficulty in returning to their society.

As for the 8econd part of the Resolution, I have no objection if
Government tdkes any steps to find out some settlements for those who
do not go back to society or to their homes. But there will be difliculties
in the way. The first will be in finding out suitable places for such
settlers and then the findiug of suitable professions. But if Government
thinks it n8cessary, and therc is a case made out for it, I have no ghjection
to support the second part. But as regards she first part, I do not think
that the matter has reached such a stage as to make it desirable for the
Government to take any steps.

The HoNourRaBLE Rasa V. N, VASUDEVA or KoLLENGODE
(Madras : Nominated Non.Official) : Sir, while I sympathise with and
appreciate the sentiments of the Honourable Mover in bringing for-
ward this Resolution, I should express my scrious doubt as to the
practicability and usefulness of the suggestion contained in the first
paragraph of his Resolution. He recommends that Government should
take steps, no doubt, in consultation and co-operation with the philan-
thropic and religious bodies for the admission into society of Colony-
returned Indians. I am afraid if Government were to attempt to inter-
fere in social matters of this kind, it will not only be misunderstood by
the people, but it will also not achieve the objeet in view. Any social
reform must come from the people themselves and not be foreced on them
by any outside body and much less by Government., When ignorance,
illiteracy and prejudice are dispelled from the country by the gradual
spread of education, the necessary social reform will follow of itself,
We have also been hearing a good deal of late that every blessed thing
should be handed over and worked by the non-officials, and while so,
I wonder why* in this matter, Government or Official intervention is
sought. I deprecate any ruggestion of official interference in purely
social matters.

With regard to the second part of the Resolution, namely, the crea-
tion of one or more gettlements for the benefit of such of them as are
not so admitted, I have no objection to lend my support. If there are
colony-returned people who are unable to get rc-admission into society,
and if they are labouring under any disadvantages and d®ire one or
more settlements for themselves, it is the duty of GGovernment to give
them every facility and protection. So far as Madras is concerned
where orthodoxy is even more strict than elsewhere, these disabilities
are fast disappearing with the civilizing influence of education,
There even the highest class of Brahmins go to (olonies and other
parts of the Empire and they are admitted into society without any
fuss and sometimes without evep the usual prayachitham or expiatory
ceremonies. But if the Mover’s experience clsewhere is® different and
if he thinks s8parate settlements ought to be found for thent, I have
no hesitation in supporting his demand. But if the Honourable Mover
wants, as he amplified in his speech, that free distribution of lands and
other privileges should be made to them on their return, I cannot agree
to that, as it would be encouraging emigration to an undesirable extent,
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1 think, Sir, it would be well if the Resolution is split up into two parts
and they are separately voted on.

The HoNoURABLE Rar Barapur Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, 1 cannot understand why my Honourable
friend the Mover seeks legislation in this matter, it being the established
policy of Government not to interfere in matters of religion, no effort
should be made to get any change in this policy. For this reason, Sir,
I can only support the second part of the Resolution of the TIonourable
Mover, Which requests (oyernment to create one or more settlements
for the benefit of colony-returned people. The number of these people
being rather considerable I think they will be able to form a society
for their benefit. These people who have not been well treated by the
Colonies do certainly need help from Government, and some funds
should also be set apart for the amelioration of the condition of these
repatriated emigrants who have come back to India penniless and help-
less, without home and without friends. The question of Indian emigra-
tion is already receiving careful consideration of Government, and we
hope that the prospects of future emigrants will be duly safeguarded
to avoid a recurrence of such hardships and misfortunes to these people.

The HoNoURABLE CoLoNEL UMAR HAYAT KHAN (West Punjab :
Muhammadan) : 8ir, I do not see how this Resolution is worded and how
it is divided. All that is meant by it is that when these unfortunate
people come back to India, where are they to go, and from where are
they to get food ¥ The Government, when there is a famine, very kindly
see that people do not starve. It is exactly the same thing here. These
people were born in India ; they are Indians ; they come back to their
own country, and surely it is India’s business to provide them with food.
Not only India’s business but the business of the Government which is
governing India. It is also for them to see that these people do not starve.
Hitherto,. Sir, it has been the practice that whenever there is a big
colony, the lands therecf are sold by auction, and naturally it all goes to
those who have lots of money already, and with that money they make
more money. But when we have got poor people like these, as the
Honourable Sir Maneckji Dadabhoy has said, it is our first business to
see that they get land here ; if other countries will not have them, we
must have them. It is for this reason that I strongly support the Resolu-
tion, and I think there should be no Indian who would oppose it—anyhow
the principle of it. '

The HonourarLE MRr. B. N. SARMA (Revenue and Agriculture
Member) : If I rise at this stage it is because I feel that discussion
on the subject may be facilitated if I explain to the House the
attitude of the Government of India and what the Government of India
has been doing in this respect during the Rast 3 or 4 years. The Govern-
ment fully appreciate the spirit which has induced my Honounable friend,
Sir Maneckji ‘Dadabhoy, to move this Resolution. They understand
clearly that there is a great feeling of uneasiness in the public mind as
to what is becoming of these repatriated Indians, whether these Indians
return to India of their own aceord freely and willingly with money or
without money. or are compelled owing to the peculiar conditions pre-
vailing in the Colonies and.Protectorates in which they may have been
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settled, to return to India somewhat against their will. The Gevern-
ment of India when they prohibited emigration of unskilled labour a few
years ago during the war knew full well that there might be some diffi-
culty and had aqdressed Provincial Governments to take all the necessary
steps to help gepatriated Indians by way of finding employment for
them, ascertaining and providing for their wants, reporting their con-
dition and seeing that all that has to be done in order to facilitate their
settlement on return is being done. The Governments of Madras and the
United Prpvinces are the Governments which are particularly concerned
in the matter. They are the provinces from which there is a large emigra-
tion to foreign and distant countries. We' need hardly allude at the
present juncture to the emigration that has been going freely to Ceylon
and the Straits Settlements. There is a free flow of labour to and fro
between those Colonies and India, and there has never been any difficulty
in the way of finding these returned Indians a home in the Madras
Presidency, from which place they chiefly go to these parts.

We have then Fiji and the West Indian Colonies chiefly concerned in
this respect. There have been about 16,818 emigrants from Fiji and the
West Indian Colonies during the year 1920-21, and about 5261 from
South Africa during the same period. 8o far as the Madras Presidency is
concerned, we have been anxiously inquiring from that Government as
to whether the people who had returned to that Presidency had found
any difficulty whatever, what measures they had been taking in this
regard, and whether anything more could be done to help these returned
-emigrants. The reports from the Madras Presidency have been fairly
satisfactory. The Government appointed advisory committees in the
beginning in the provinces concerned, but found that they were not of
much use, and that there was no need to call for any special reports from
Collectors because it was not known where these emigrants had gone and
it was impossible to ascertain as to the whereabouts of these emigrants,
specially because there were no complaints of any serious. character or
of any character drawing public attention to the inconvenience or the
hardships felt by these colonists who hid returned to Madras. Not
ratisfied with the general answer, we directed the Madras Government’s
attention recently again to the subject and asked them what the returned
emigrants needed and what assistance was being rendered. I will read
a few lines from one of the latest reports. They say :

‘¢ Almost all the repatriates who bave arrived herc mercly wanted to be sent to
their native villages and did not require any assistanco in seeking employment. Onl
a very few applied to this officc for assistance in securing empl‘:)ymont and all
possible help was given them. Two repatrintes who wanted employment were
appointed as peons in the office of the Commissioner of Labour, The scheme so far
a8 this Presidency is concerned worked well, and us almost all repatriates wanted
only to resume their old dvocations there was no actual dificulty about securing
employment for them, as far ns this office is awaro,’’

We have an account hete in paragraph 5 of what they had dome
18 woox. previously. °It runs as follows : .

‘¢ When tifd first batch arrived in Beptember 1920, references were \made to the
Colloctors of the Distriets concerned to aseertain and report whether the repatriates
had comfortably settled down in their villages and to give them all posaible help in
sceuring employment. This procedure was subsequently abandoned ns correct
information as to the whereabouts of thesc men could not be obtained onee they
Joft Madras. . o
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So we have no reason to suppose that, so far as the Madras Presidency
is concerned, there is any room for anxiety or anything that can be
particularly done in the direction of finding employmeng for the repatri-
ates to Madras. If Honourable Members can bring &o the notice
either of the Madras Government or of the Government of India any
particular cases of hardship, they may rest assured that every possible
attention will be paid to such complaints, that those complaints will be
investigated and that the necessary practicable relief will be farthcoming
in all deserving cases. The question of caste is not one of great import-
ance in Madras from the facf that the emigrants all belong to castes where
the religious feeling of exclusions is not so very strong or does not exist.
The depressed classes, namely the Panehamas and others, who contribute
in a very large proportion to the emigrant population, do not observe any
rigid caste distinctions preventing absorption. The same may be said of
some of the lower casies of Hindus in that Presidency. So the ecaste
problem does not present any very great difficulty in that part of India.

Then with regard to the United Provinces, we are not aware that
there has been any difficulty whatsoever experienced by that Govern-
ment, and there is nothing before us to show in what directions we ought
to urge the United Provinces Government to move with regard to
repatriates to that Province. Our experience and our reports show that
most of these repatriates are absorbed in the villages or in the districts
from which they originally proceeded to these foreign countries. I am
not going to suggest for one moment that the caste difficulty does not
exist in the United Provinces or elsewhere and that a few of these
unfortunate people, who have returned to this country with great hopes
of finding a comfortable home, a home among happy surroundings,
welcomed by their friends and relations, have not been disappointed.
There is not the slightest doubt that where there, were mixed
marriages in the case of these people who have emigrated to
Fiji and other places, the returned emigrants or their offspring
have not been welcomed in the villages owing to the strict caste
rules observed amongst the people there, but that is a matter in whieh
society moves very slowly, and Honourable Members have already
recognised that there is nothing that the Government can do except to
deprecate these unfortunate caste distinctions and to try to do nothing
which is likely to encourage the perpetuation of these caste differences.
The Honourable Mover himself has distinetly recognised that it is
impossible for the Government in any way to depart from their time.
honoured policy of absolute neutrality in this regard. They cannot
contemplate with ‘equanimity any departure, cither in spirit or in action
in the slightest degree, from that policy. They do not wish that either
by word, by speech or by action they should be understood to interfere
with the religious or caste customs and practices and feelings of the
people. While ¢hey do suggest and welecome co-operation on the part
of the people themselves to remove these caste barriers, 8o far as the
Government are concerned, they can adopt only a neutral attitude. Any
help by way of encouragement to any philanthropic bodies who wish to
‘do something to settle these people on land or otherwise to promote their

social comfort would certainly be given, where possible, but beyond that >
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I feel that the House recognises that the Government cannot proceed
without being gravely misunderstood.

Then, my Honourable friend said the Government have been embark-
ing upon a policysof asking these people to come back to their homes or at
any rate of &£acilitating repatriation, and he asked what they are
going to do. In this respect the Government position should not be mis-
‘inderstood. They do not wish to encourage any repatriation on senti-
-inental or other grounds. They are not going to ask the people who are
settled dowa comfortably in foreign countries to come back to India simply
because they are moved by sentimental considerations to come®back to
their native home. There are provisions in the various Emigration Acts
which provide for the repatriation of Indians after a certain number of
years whenever they express their desire to come back to India. All that
the Government can do is to insist upon the repatriation of those Indians
settled in foreign countries, Dominions or Protectorates, if they are desirous
te come back to India, and that is their position. If any Indian, who is
entitled to be repatriated to India at the expense of a Colony, wishes to
do so, then I think it is the inherent duty of the Government of India to
see that he is so repatriated, and that is the position which the Govern-
ment has assumed in this respect and will assume in future. But the
Government are not idle. They have provided funds to various societies
in order to make the position of these Indians comfortable during the
time that may be necessary for them to seek and find employment. A few
of them were to be found at Calcutta. Every step was taken to find
employment for them, and this has a bearing upon the second part of
my Honourable friend’s Resolution, there were zemindars who very kindly
undertook to settle many of these people on their lands, but those generous
offers where not availed of by these returned emigrants. Rs. 15,000 were
provided by the Government for the comfort of these people during the in-
termediate stage. A large portion of this sum was utilised by the Indian
Emigrants Friepdly Service Committee, which was constituted in Calcutta
for this purpose, and many of those who were desirous of returning were
helped and encouraged to emigrate back to Fiji and British Guiana. A
sum of Rs. 10,000 was provided by the Government for the repatriates
from Trinidad and Surinam. The money has not been utilised exeept to
a very small extent, and we have a balance of about Rs. 9,000 odd out of
that money still lying wnutilised. So it cannot be said that the Govern-
ment of India have been idle. They have been trying to ascertain the
position of these repatriates ; they have been trying to find ®mployment
for them in various parts of Calcutta and to get them settled on the land.
But some of these returned emigrants find the climate unsuitable or have
not been accustomed to a particular type of labour and they are not willing
to settle on the land and are not willing to work in the various factories
and other manufactories where they can readily find employment, that ix
the reason why the Emigratioy Act wisely provides that all those who
have been i a.foreign colony fgr five years can freely go at any time,
assisted or nnassisted, to these colonies, without bringing th@mselves within
the prohibitivé® sections of the Emigration Act. .

They can go either unhelped or helped, so nobody ean blame the
Government of India for placing restrictions in their way and preventing

shem from going back to theve distant colonies f!'Q!!J whence they have comg
. ' R



160 COUNCIL OF STATE. fllre Seer. 1848,

[Mr. B. N. Sarma.] ‘

to India. There does not seem to be much chance of any scheme of coloni-

sation suceceding even if it can be undertaken by the Government pf India. -
But let it be understood distinctly that the Governmeiit ‘9f India cannot
undertake any scheme of colonisation themselves. Colonisation 18 a pro-
vineial subject. It is not within the province of the Government of India
to do so, to spend any money from Central revenues for that purpose.
They would suggest to the Local Governments the desirabilit;; of forming
schemeg,of colonisation, should the conditions require it, and they suggested
that such colonisation schemes should be embarked upon during the war
for the soldiers returning home. The Local Governments readily came
forward to do so, but, on an analysis of the position as stated to us by the

Local Governments, we find that in most of the tracts from which emigrants
go there are no large areas which can be readily expanded and made suit-
able for colonisation without much expenditure of money. There are
vast tractscof land in Assam and Madras and the United Provinces, some-
what unhealthy, requiring a large amount of capital for development,
and I do not think any Honourable Member of this House will consider it
a feasible or practical plan to suggest to Local Governments to undertake
colonisation schemes, espeeially when the number that has to be provided
for being unabsorbed in the present population is only about 800 or 900,
or say 1,000 or 2,000. There is absolutely nothing to show that these men
are willing to scttle down on land ; but I undertake to ask the Local Govern-
ments should they find any of these repatriated Indians helpless and
desiring the help of Local Qovernments, that everything should be done

towards facilitating their settlement, if possible, on land ; but I cannot
give any encouragement to the hope that any large colonisation schemes
would be practicable or necessary having regard to existing conditions.
We do not expeet any large number of repatriates from South Africa.
Such again as are willing to come back could be readily assimilated here.
The Punjab can readily absorb the few thousands who have come back, and
those who have returned to Madras and the United Provinees ; but I am
not surc whether there will be large tracts of land ready to welecome these
people as settlers ; but if the provinces are willing to absorb the surplus
populations, from other provinees, it will certainly be a welecome feature in
the situation. I do not think it is necessary for me to say more. Our
thanks are due to the various philanthropic bodies who have been helping
the Goverxment in ameliorating the g¢ondition of the returned Indians.
I think it is my duty to thank the Indian Empire Friendly Services
Society and I do so with pleasure. It has done great service to the Govern-
ment and to the people concerned for nearly a year in Caleutta, and all
outside assistance is welcome. The Government would be only too glad,
ready and willing to utilise such assistance, should it be forthcoming.
I am glad this motion has been made to-day, because it shows, it is
an indication, that the public conscience’is really touched. I hope that
something beyond mere talk will be déne towards assisting the Govern-

ment in.the constructive work that has to be undertakert to improve the

condition of those who may return to India. I regret, however, that I am

unable to accept this Resolution, firstly, because the Government cannot

depart from their policy of strict religious neutrality ; secondly, because

golonisation is a provingial, subject, and thirdly and lastly, because they
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do ot think the present requirements of the case necessitate any very
close investigation into the possibility of colonisation projects. ‘
Tle Honovravie S AHMEDTHAMBY MARICAIR (Madras :
Muhammadan) : ir, I quite endorse all that the Honourable Member, on
behalf of the Government, said. After all there is very little to say with
regard to the first part of the Resolution, which asks the Government
t2 consult and co-operate with philanthropie and religious bodies, for the
re-admission into society of Colony-returned Indians. As my Honourable
friend on gy left (the Raja of Kollengode) has already said, in Madras
there are a number of higher class Brahmans who have been to the golonics,
and a large number of them on their return Bave been taken into society
after performing ocertain religious ceremonies. At this stage I do not
think any such demand is necessary in the case of coolies who are low
caste men, such as Pariahs and Pallaks. In their case there is no need
for prayachitam or expiatory ceremonies to be performed, and no diffi-
culty has been experienced in this respect as far as Madras is eoncerned.
As the Honourable Member in charge of the portfolio expressed it, the
emigration to the Colonies is mostly from Madras and the United Provinces.
With regard to the emigration from Madras, the people who mostly go
to Ceylon and Malaya are people who find no such difficulty of staying in
the colonies for want of repatriation facilities. They come and go fresly.
After all, the cost of repatriation does not exceed Rs. 10 to Ra. 25. There
is no such difficulty experienced.in Madras by people returning from those
two colonies in finding employment in their villages.. As a matter of faot,
the people who return from these two colonies—Ceylon and Malaya—
frequently go back with a view to getting jobs there. They mre quite
willing to go back there to get work ; and as far as my experience is
concerned, there is no such difficulty in people who eome back from these
two Colonies finding employment in their villages or asking for help
from the Government. There is always ample work available as long as
they remain in their villages, and they are freely going back. One other
fact I wish to mention for the information of this House, and that is, that
coolies who return from the Colonies and who have no money to go back
to their villages are provided by the Emigration authorities in Madras and
Negapatam with passages or rather train fares to go to their villages.

And 8o, Sir, there is no such difficulty in regard to the second portion
of the Resolution as to necessitate Government making arrangements
for the settlement of these coolies in their villages. T dq not know
whether the Government of India have got any power to dictate to the
Local Governments in regard to their administration. They are doing
all they can to ameliorate the conditions concerning thir question. I
really cannot understand how the Local Government could take action
in regard to colonising these coolies in their own villages. Does it mean
that they should be confined to their own villages ! Does it mean
that they should not be allowed to go wherever they want to go? T
cannot understand how a Loeal Government or the Government of
India could psevent anybody from going where he likes.

And again as the Honourable Membher for the Government ex-
plained, there is no difficulty whatever and no complaint whatever has
been raised, At this stage I do not kpow whether it is proper for the
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Honourable Mover to press his Resolution. Things are going on 8o
well as the Honourable Member said that the Government of India
has already taken up such questions and provided Rs. 10,000 to allow
coolies, wherever they were found, to go back. Again, in the new
Emigration Aect sufficient safeguard has been provided to see that the
Indian -emigrants who are suffering in distant colonies, such as Fiji and
other places, are repatriated at the cost of the colony concerned. We
all know the policy of the Government of India. They ar¢ quite will-
ing to® dictate to other colonies to give facilities at the cost of the
colonies themselves and not at the cost of the Government of. India,
and having known all this, I cannot understand why my Honourable
friend thinks it proper to insist upon this Resolution. I am sure it
will not be convenient for Government to open its purse to do anything
for these unfortunate people. I therefore request the Honourable Mover
of this Resolution not to press it.

The HonouraBLE Mr. LALUBHAI SAMALDAS (Bombay : Non-
Muhammadan) : It is a matter for congratulation that the pricking of
the conscience of the Honourable Sir Maneckji Dadabhoy has made
him a philanthropist and made him bring up a Resolution of this kind.
I hope he will not end merely by moving Resolutions, but will take
some active interest in the subject. He asked me to give some instances
of what we had done in that direection. I will give him two specific
instances.. When the first batch of repatriated Indians, from South
Africa voluntarily repatriated as that Government said, and com-
pulsorily repatriated as some of us thought, came, to Bombay they
were received by the Indian Imperial Citizenship Association and were
feted. They were asked if they wanted any further assistance. We
were quite prepared to find the money to take them back to their homes.
They said they had their own money and did not require our assistance
and that they were grateful for what little we were able to do for them.
The second occasion was in connection with the soclety, to which my
‘Honourable friend, the Revenue Member referred, in Calcutta under
the management of Mr. Gourlay. When that society wrote to me and
other friends for money we were able to send money for the purpose.
I hope Sir Maneckji Dadabhoy will -also do some tangible work of
that nature to relieve the condition of these returned emigrants and
not merelyorest satisfied, as he thought all members of the House were,
by moving Resolutions or talking in this House. Sir, as regards the
caste difficulty, most of my Hindu friends and colleagues said all that
could be said, but there is one aspect to which I would invite the atten-
tion of the Honourable Sir Maneckji Dadabhoy. We Hindus do not
object to take the lead from a member of any other community in social
reform movements. As an instance I need name only one distinguished
Parsi gentleman, Mr. Malabari. He did ot move Resolutions. He did
not ask Government to do anything. He led the movement himself.
If Sir Maneckji Dadabhoy is prepared to lead the sociai reform move-
ment himself we will be very glad to follow his lead.

Then, Sir, as regards the difficulty of the emigrants. As the Honour-
able the Revenue Member has put it clearly, most of them are really
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absorbed in°the country, in the provinces and villages from which they
come. In some cases there have been difficulties. People who came
out from Fiji and other places were under the impression that the
country was willing to extend to them something like a royal welcome,
and they were necessarily disappointed when they did not get it. When
these people came back to Calcutta from their villages their difficulties
began, and the extract which was quoted by my Honourable friend
from Mr. Andrews’ letter, which appeared in one of the Calcutta papers,
was writeen at that time. I believe those of us who know Mr. Andrews
know very well that he is a very sympathetic and emotiorfal gentle-
man. When he saw the sufferings of these people he wrote letters
which pricked the conscience of my Honourable friend Sir Maneckji
Dadabhoy as a result of which he has moved this Resolution to-day.
If he is prepared to give the lead in social reform matters and assist in
constructive measures, as asked by the Honourable Mr. Sarma, we should
feel grateful to Mr. Andrews for having written the letter and to Sir
Maneckji for having moved his Resolution. The Resolution as it stands
cannot be acecepted by the Council.

The HoNoURABLE SARDAR JOGENDRA SINGH (Punjab : Sikh) :
There is just one word that I should like to say in regard to this Resolu-
tion. To control supply and demand of labour on a large scale by
bringing back the emigrants to India can only prove as ineffective as
the Honourable Mr. Sarma’s control of wheat......

The HoNoUrRABLE MR. B. N. SARMA : It was very successful.

The HonouraBLE SarpDAR JOGENDRA SINGH : I don’t agree. .
Wa should be very careful in interfering with the supply and demand
of labour. The Honourable Mr. Sarma told us that for twenty tLonsand
peopie whko came back to India the Government of India sct asile
Rs. 15,000, hardly one day’s food. If the Government of India is going
tc start any lagc scheme of repatriation they will hive to provide
enough funds to estabhsh the returned emigrants. They will also have
to find land for their settlement.

The opinion of this Council has been very clearly expressed, and I
have nothing more to say hut to ask Sir Maneckji Dadabhoy to adopt
the dignified procedure, of which he is such a strong advoeate, of with-
drawing his Resolution.

The HoxovraBLE Sir MANECKJI DADABHOY : S.ir, excepting
the very valuable and sympathetic statement made by the Honourable
Member in charge of the department, this debate has not raised any
point of importance which needs serious refutation. As I expected,
Honourable Members, and particularly my Honourable Hindu friends,
have contributed to the debate in a manner which we all anticipated.
1 had in Juy preliminary address made it abundantly clear, as far as
the English language was pesmissible and capable of, that T had not
the remotestgintention of transgressing the rules and regulations of
caste or to enforce by legislation anything on any community which is
opposed to their religions and traditional instincts. In the face of that
clear statement of fact, I am rather surprised at the attitude taken up
by many Honourable Members that I was m.akir}g a sort of inroad on their
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religious susceptibilities, and my Resolution cannot be accepted as it was
onposed to the past policy of the Government and also opposed to their
religious feelings. My Honourable friend, Lala Sukhbir Sinha was one
of the foremost in that attack, and it is a matter of regret that my Honour-
able friend has got such a short memory. On to-day’s agenda paper, you
will find the fourth Resolution, where my Honourable friend wants to
stop the slaughter of cattle for the purpose of food and raise such an im-
portant religious question......

The foNnourasrt Lana SUKHBIR SINHA: My Resolution has
nothing to do with religion. ‘Tt is an economic question.

The HonouraBrE SiR MANECKJI DADABHOY : Again we shall
have shortly before the Council the Chelas Bill which he proposes to intro-
duce and the Counecil will be asked to discuss it......

The HonouraBLE Lana SUKHBIR SINHA : It has also nothing to
do with religion.

The Hoxourasr.e T1iE PRESIDENT : Order, order. The Honour-
able Member must not interrupt.

The HonouraBLE Stik MANECKJI DADABHOY : We will be asked
1o discuss a Bill affecting the religious susceptibilities of a certain class
or section of people. My friend the Honourable Mr. Lalubhai Samaldas
has given the Council a treat by a description of the admirable work that he
has done as a patriotic citizen of Bombay for the removal of the misery
of these people, these repatriated Indians ; but there are very few such
patriotic citizens like my Honourable friend Mr. Lalubhai Samaldas. Sir,
this is the old story. When matters of this nature are brought 'before
the Council, when any Resolution is brought affecting the amelioration: of
these unfortunate classes of pcople, when any Resolution is brought in
Council about the amelioration of the condition of the depressed classes,
this sort of opposition, this sort of clamour is raised. We are tired of
hearing such nice speeches, patriotic speeches, showing lip sympathy on
behalf of their own countrymen. So, it is further superfluous for me in
this connection to occupy the time of the Council. These patriotic eciti-
zens will do better if they move in the matter and realise that the pro- -
geess of their country will depend upon the removal of these -caste
tyrannies, caste prejudices and the adoption of a little forward policy.
Sir, I ean only say that we are not going to get responsible government by
these narrow-minded methods. We shall have to rise to a higher level
as citizens if India wants to claim responsible government. Sir, so far as
the Resolution is eoncerned, I am grateful to the Honourable Member for
the sympathetic speech. I am pleased to hear that commendable efforts
have been made by the Madras Presidency and the United Provinees in
this connection. - But my Honourable friend has made one or two remarks
which need elucidation. My friend has pointed out that Rs. 15,000 and
Rs. 10,000 were provided by Government to.render help to these unfortu-
nate repatriated citizens, but they did not avail themselves df the offer of
Gcvernment. Now, in this connection, I would only remark that many
of these repatriated people never know that the Government or anybody
is prepared to offer them assistance. The red-tapism of Government, the
rales and regulations requiring the presentation of these people at the
public offices of the Emigration Department and various other rules make
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it extremely®difficult for these unfortunate people to avail of the help of
Government, and I am not therefore surprised that this money which was
ear-marked for the purpose has not been spent. I am grateful to the

Honourable Member for his assurance that he is prepared to advise Pro-

vineial GoverAments and sketeh out for them schemes of colonization, and
if it is found in any province that it is necessary to adopt any particular

measures of colonization, that Government would be at liberty to do so.

I am also glad that the Government of India is in full sympathy with my

Resolutior. My real object in moving this Resolution was to pointedly
attract the attention of Government to thig question. There ®are about
16 to 20 lakhs of emigrants, Indian settlers, all over the various colonies.
If, as is happening, the European settlers in various colonies are making
it rather impossible for Indian settlers to work in the same colonies and
under similar eonditions, and as trade isin a bad way, not only in Europe

but in various other countries, we must be prepared to face the situation

that will arise. You will find that shortly a large number of these Indian

settlers will return back to the country, and it is very necessary that the

Government should awake in time to the neccessity of taking measures

which will relieve these people from their precarious predicament on their
return to their motherland. I, Sir, have had the consolation of moving

the Resolution,-but I have no desire to press this Resolution either to a

vote or a division. My object was to secure the attention of the Govern-

ment of India to this most important question, and I have secured that”’
attention and consideration. I shall therefore ask the leave of the Council

to withdraw my Resolution in view of what has fallen from the Honour-

able Mr. Sarma.

The HoxouraBLE MR, B. N. SARMA : Sir, there is one point on which
I should like to give greater information to the Council and the outside
public with regard to the Rs. 10,000. My Honourable friend suggested
that the bureaueratic methode of the Government. .. ...

The HoNourabLe S;ik MANECKJI DADABHOY : I did not say
" bureaucratic methods,’ I said red-tapism.

The HoNouraBLE MR. B. N. SARMA : My friend suggested that the
red-tapism of the Government does not enable it to reach the public whom it
wishes to reach, and consequently it may be that these destitute repatriates
did not know where to seek help. I think the position is not so ; it is
entirely the other way. .... .

. The HorourasLe S;t MANECKJI DADABHOY : I am glad to hear
it. ‘

The HoNoURABLE Mr. B. N. SARMA : Some of these men from
Surinam and Trindad were willing to go back. Those colonies were not
willing to pay their passages ; our Legislature was not willing to
pay theire passages either. Thgy were in Calcutta. They needed help.
So the Government of India were prepared to help them 'and they placed
at the disposhl of the committee I mentioned Rs. 10,000 for the purpose
of settling these people on suitable areas and on suitable work in India. "
A few of these emigrants were so settled. The Surinam repatriates or
hearing that there was no hope of sending them back, voluntarily left the
depdt in order to seek, I suppose, fresh fields of employment. So there
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were no destitutes running about the streets of any place, not knowing
where to seek help, or left destitute because the Government of India did
not assist them. It is because the country has been able to absorb them
or because they thought that they could find employments without help
from the Government, that they left the depdts. The Government could
not do more to help them at that particular time.

The Resolution was, by leave of the Council, withdrawn. .

RESOLUTION RE SEPARATION OF POST AND TELEGRAPH
ACCOUNTS. :
The HonouraBLE Mg. V. G. KALFE (Bombay : Non-Muhammadan) :
Sir, I beg to move the following Resolution :
¢¢ Thig Council recommends to the Governor General in Council that in view
of the repeated complaints regarding the allocation to the Telegraph Department
of revenues earned by the Postal Combined Offices on telegraphic messages transmitted
through those offices and in view of the differential treatment accorded to the Postal
and Telegraph Services, (1) the revenue and expenditure accounts for Postal Combined
Offices in relation to the above messages and those of the Departmental Telegraph
Offices be separately maintained and shown and the profits that may aecrue, as a
result of this arrangement in the accounts of the Postal Combined Offices, be credited
to the Post Office : and (2) that such profits may be utilised for the improvement
of Post Offices and of the conditions, pays and prospects of the Postal employees.’’
. Sir, at the outset it is necessary for me to point out one or two basic
facts concerned in the discussion of this Resolution. In the first place,
it must be realised that the Post and Telegraph Department is not what is
usually called a revenue-earning department. There are departments
and services which are called revenue-earning departments ; they are
intended for the purpose of raising money from the public. There are
other departments which are called spending departments. It is not the
business of these departments to earn but to spend money upon the
improvement of the condition of the people. Midway, between these two,
the earning and the spending departments, stand departinents like the
Post and Telegraph Department. The object of these departments is to
render certain services of very great public importance and benefit, which
cannot be undertaken by private agencies, and it is beneficial to the
public that Government or other public bodies should undertake the
rendering of these highly important services. It is for this reason that
in almost all countries the Posts and Telegraphs are managed by the State
itself, the okject being not to rnake money, not to raise revenue, but to
obtain from the people what may be called prices or fees for the services
which are rendered to the public. This is, therefore, an important point
which has to be borne in mind in understanding the Resolution. The
service rendered by the (Government, in this instance, is of the highest
value and of the greatest convenience to the public ; and, if there is any
department, more than another, which has been rendering very useful
service to the publiec, it must be frankly stated that it is the Postal and
Telegraph Dgpartment. It has been °giving to the public various
amenities of life and rendering to them services which no grivate agency
« would have been able to undertake. These departments are also .of
indirect benefit to the Government. Though no direet revenue is obtained
by Government through these departments, indirectly they enable the
Government to raise money by means of taxation. ~

)



POSTAL AND TELEGRAPH ACCOUNTS. 167

‘The second point to which I wish to draw the attention of the House
is that, until the years 1912-1913, the Post and the Telegraph Departments
were separate, and it was about that time that the scheme of amalgama-
tion was brought®into operation. The accounts of the two departments
were, previousefy to that year, separately maintained, and the profits and
the losses on account of those departments were separately shown. We
could therefore clearly see whether a department was a paying or a losing
department. However, amalgamation was brought about presul;lably
for the purpose of managing the two departments more efficiently
instead of duplicating machinery, particularly of the management in the
higher grades of those departments, and especially for the purpose of
bringing about uniformity and economy in the management of these
departments. Probably it was for such reasons that the two departments
were amdlgamated. Since that year, therefore, the accounts with regard
to the profits and losses of the two departments are not separately shown.
The public, therefore, has no means of knowing how these departments
are working. No doubt in the accounts of the Posts and Telegraphs we
are told that the Posta! Department earns so much and whether there is
a deficit or a surplus. Then, again, we know whether the Telegraph
Department 15 making a profit or is making a loss. But there is one
matter in connection with this Resolution which has to be explained at
this stage, and it is this. The Telegraph Department has its own
independent or ‘departmental ’ offices. At the same time, in the postal
branch of the Postal and Telegraph Department after amalgamation
there are certain Post offices which are called ‘ combined offices,” which
alsc do telegraphic work. Telegrams can be despatched either from
departmental telegraph offices or from combined offices which combine
the two functions of posts and telegraphs. Now, there are about 3,400
combined offices doing postal and telegraphic work, and about one-third
of the total earnings of the separate Telegraph Department are derived
from the work®of the combined offices. The combined offices contribute
as much as one-third of the total reyenue of the Telegraph Department.
For a number of years the Telegraph Department was working at a loss.
It is only very recently that we see from the reports that profits are shown
against the Telegraph Departinent. But how are the accounts of the
two departments adjusted ? They are adjusted in this way. All charges
for the work which the combined postal and telegraph offices perform for
the Telegraph Department are borne by the postal branch, while all the
revenues which_are earned by the combined offices go to the telegraphic
branch. I have no objection to an amalgamation of departments
provided we 7ind that this amalgamation leads to greater efficiency of
administration, but, at the same time, we must clearly know how the
branches which are amalgamated into one department are working.
I can understand that in many cases it may be necessary for one branch
of a depaggment to draw upofl another. It is impracticable to make all
branches of departments self-sdpporting, and therefore sthese branches
will have to dsaw upon one another. So I have no objection to amalgama-
tion, but what I want is that Government should ‘maintain and show
separate income, revenue and expenditure accounts in the case of the
Posts and Telegraphs, because, as matters now stand, as I have already
shown, all the revenues earned by the combined offices for their’
telegraphic work are allecated to the telegraphic branch ; And
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at the same time all the cost incurred on this telegraphic work
that is done by the combined offices—all that cost has to be borne by the
Postal branch of the Department alone. Now this amalgamation appears
to me to be like a joint Hindu family in which one brothes takes away
the cream of the income of the family for the use of his children, and leaves
the others to starve. The motto of the Telegraph Branch appears to me
to be : ¢ Heads I win, tails you lose.” It says to the Postal branch :
“T am going to take all the income you derive from the work yvu do for
me, and ak the charges of this work I will put on you . To my mind,

that is a vefy wrong principle, and consequently proper justice has to be
done to the Postal Department.

In my Resolution I have referred to the differential treatment accord-
ed to the Postal and Telegraph Services. Now the unfairness involved in
the keeping and issuing of the accounts is intensified when we remember
that the distinetion in the treatment given to the postal employees and to
the telegraph employees is, to say the least, most invidious. Take any
point with regard to their salaries or the general condition of work of the
cmployees in the different branches. Take the starting pay ; take the
time they have to work ; take the house accommodation ; take any feature
of the treatment that is accorded to the two branches of the amalgamated
Department ; and Honourable Members will find that the postal employees,
though they perform equally important work, are equally well trained -
and make an equally great contribution to the revenues of the amalgamated
Department, receive treatment which I will say is, on the part of the
amalgamated Department, nothing but stepmotherly. The Telegraph
employee seems to be a favourite child—I will not say a spoilt child. He
is a favourite child of the Amalgamated Department while the postal
employee is the child of another mother. I have to call pointed atten-
tion to this invidious distinction which is maintained between the two
services. You take a telegraph employee and you will find that he has to
work for a definite number of hours. If he works for a few minutes
longer, he receives an-allowance, an extra allowance, an overtime allowance,
pie money allowance, and many other allowances. But a postal employee
who does the work of a signaller does not get any of these advantages, any
of these facilities. Now a postal signaller is oftentimes called upon to
work in a departmental telegraph office and there he is paid only an
extra allowanee of 20 per cent. of his own salary. The salaries of the
employees of the two branches are different. The salary-of the postal
employee is much lower than the salary of the telegraph employee, so
that in the matter of overtime allowance, in the matter of housing and
accommodation, in the wmatter of the hours that have to be put in, in every
feature of the position of the postal employees, you will find there is an

unfair and unjust distinction, much to the serigpus disadvantage of the postal
branch as against the Telegraph Branch. .

Under these circumstances it is necessary that we shouldt try and see
if we can possibly improve the position of the postal employees. But the
difficulty of the lack of funds will always be adduced, and very rightly
adduced, in this connection. If the position of these postal employees
caunct be improved owing to lfzck of funds, we must see exactly whether

3
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the Postal Department is a losing concern. T have tried to show that the
cost of the telegraphic work done by the combined offices is thrown on
the Post Office, and that is surely unjust. If the accounts are re-éast,
re-arranged in the way I have ventured to suggest, it will be found that
the Postal B;anch has not been a losing concern. On the contrary, for
the past few years the Telegraph Department has been a losing concern,
and if there are any profits, a large part of those profits comes from the
earnings made by the Postal Branch. Under these circumstances, it is
necessary,to show the accounts separately and to give sufficient credit to
the Postzl Branch for the work done on account of the Telegraph Branch.
At the present moment, retrenchment and‘economy are in the air, and
from the public pomt of view we have to inquire whether postal facilities
which the public enjoys and wants more and more, must be curtailed on
that account. There are instances where this kind of economy is proving
a serious inconvenience and disadvantage to the public. In the case of
the Post Office in Poona City, for instance, the last clearance is now at
7 .M. You post a letter at 5 minutes past 7 for Bombay, and it reaches
not in the early morning of the next day, but late in the afternoon or even-
ing of the next day. The letter takes this long time to travel a distance of
120 miles. The last clearance used to be at 9-15, but it has been pushed
back now to 7 p.M. and perhaps it is done in the name of economy. But
has the Post Office no funds ? Ts it not earning enough that public facili-
ties should be curtailed in this fashion ¢ What the mercantile community
and other sections of the public want is more facilities in the way of post
offices. The public is required to pay postal charges. These have now
been enhanced. The public therefore is prepared to pgy for these faeili-
ties, and it does not wish them in any way to be reduced. But if you want
to.get any idea of the financial position of the Post Office, you must have
first of all separate accounts, and when these accounts are separately shown
we shall see exactly how the Post Office and the Telegraph Office stand,
and then it will be possible for u% to suggest improvements in the Post
Office. 1 have suggested. that in the first part of my Resolution. In the
second part of it T sueeest that if there are any profits so accruing, they
may be utilised: for the improvement of the Post Offices. That is the
erying need at the present moment. In our wllages such postal facilities
as exist are most inadequate. We want expansmn in the Post Office, and
there are other improvements also that we require. Post-Offices are per-
forming various-important duties which might be supposed to lie eutside
the purview of the ordinary Post Office. A hundred and ohe things are
being done by them that are useful both to the Government and the-peaple.
If this usefulness is to be enhanced it will require the spending of more
money.- If there are any profits which acerue, they should, therefore, be
utilised, as T have humbly suggested, for the improvement of the Post
Office, and, secondly, for the improvement of the conditions, pay and
prospeets of the postal employees.—espeeially the prospects of signallers
who have Yo db very hard work evith regard to the telegraphs. At present
the lot of thgse signallers is most unsatisfactory. I have already shown
that the contrast between the treatment accorded to the postal signaller
and that accorded to the regular signaller of the Telegraph Depa‘rtmemt
is ‘most invidious, and most disadvantageous to the postal emiployee. ' Now
that posttion will have to be improved out of the profits which are legiti-
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.mately earned by the Post_Office. I will repeat that I do not want that
a hard and fast line should be drawn between one branch of the Depart-
ment and another. I will repeat that these branches will have to co-
operate with one another ; but some line will have to Be drawn. There
will be difficulties no doubt in finding out what is the cost that the Post
Office has to bear for doing a certain amount of work on behalf of the
Telegraph Department, and what is really the
income of the telegraph branch on account of the
work dong by the Post Office. We can approximately arrive at some under-
standing with regard to the tost and the revenues of the two branches and
a fair and just allocation of revenue and expenditure between the two
sides ought to be made in the interests of improvement of the post office
and also on the improvement of the lot of the postal employees. These
ar~ then the two main suggestions which are contained in this Resolution,
and T hope T have been able to demonstrate that-the proposals T have
made are not suggestions which in any way go against the spirit of the
nanagement of the Postal and Telegraph Departments, especially their
amalgamation. Amalgamtion may be maintained and ought to be main-
tained if it leads to efficient management, but at the same time justice
and fairness require that the accounts of the Postal and Telegraph branches
should be kept separate and that the two branches ought to receive the
equitable treatment they deserve. With these words, Sir, I commend
this Resolution to the acceptance of this Couneil.

—
——

The HONOUR}BLE MauArRAJA SIR MANINDRA CHANDRA NANDY
(West Bengal :" Non-Muhammadan) : Sir, the econditions, pay and
prospects of the very numerous class of people who are associated with the
Postal Department—particularly clerks, post-masters and postal signallers
-—undoubtedly deserve the kindest consideration of the Government, and
I, therefore, think it a public duty to gxtend my whole-hearted support to
the second portion of my friend Professor Kale’s motion before you. It
is evident that the postal employees, above the class of peons, runners and
messengers, have generally very hard life to live and hard conditions of
work and service. While generally he has to put at least one year’s
unpaid apprenticeship, the average postal employee begins his service on
terms much less inviting than those sanctioned for men in the Telegraph
Department. The ¢ E ’ Scale postal employees begin their service. on
Rs. 40 a maonth and retire, after 25 years’ service, on Rs. 125 a month.
The ¢ A’ Scale men, the most favoured employees of the Postal Depart-
ment, begin with Rs. 50 and end with Rs. 140. In the Telegraph Depart-
ment, with only a general technical knowledge of the subject.and with
lesser responsibility and shorter hours of work, with better quarters to
live in and higher travelling allowances, the Station Service men—the
lowest grade in the Department—begin with Rs. 60—and, at the end of
the 20th year, draw Rs. 150 a “month. Tkis, undoubtedly, Sir, amounts
1o a great injustice to the army of His Majesty’s postal empldyees. Sir,
T do not intend to cover the ground which my friend, Professor Kale, has
so carefully and elaborately gone into to show that it is the Postal Depart-
ment that gives any profits to the Government,—at any rate more than
the Telegraphs. Two years ago, our Finance Minister, Sir "Malcolm
Hailey, could not definitely tell us what Department gave the State Ex-

1pM,
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chequer a profit, and what the profit was like. But I will not enter into
that debatable controversy here, and will confine myself only to n:.makmg
an appeal to the Government to re-examine the conditions of service of

the postal employees, and compare their pay and pensions, quarters and
allowances, with those of the men in the Telegraph Department, and
extend to the @ostal employees the consideration and justice which thgy
so highly deserve. I am not making this appeal on behalf (_)f the men in
the general scales only, but for the Selection Grade Appointments also.
It is as well to point out that, at present, the postal employees are mnot
allowed ang local allowance, overwork or over-time allowance of any kinq,
and have nothing for additional work done on holidays and Sunday.s. This
matter also deserves reconsideration. I think it is needless to point out
to the House that you can never get good service out of a dissatisfied lot
of employees, and, with prices of things having gone up in every possible
line, it is not human to expect postal employees to be satisfied with the
scales of pay I have mentioned before. While the Government seem to
have done more than justice to several classes of their employees in other
Departments,—beginning from the Indian Civil Service, the Medical, Edu-
cational, Police and Forest Services, not to mention the Special Scienti-
fic Departments and the Provineial, Judicial and Executive Services,—
it is eminently desirable that the hard-worked men in the Postal Service
should be converted into a contented and satisfied lot of men,—more in the
interest of the State itself than of anything else.

The HoNourABLE STR ARTHUR FROOM (Bombay Chamber of Com-
nierce) : Sir, we have all listened with great interest to the very luecid
way in which my Honourable friend Mr. Kale has spoken to his Resolution.
But what I think we should carefully keep before us in this House is that
if his Resolution were admitted and the pay of a certain section of postal
clerks increased, we should be faced with the whole problem of inereasing
the pay of postal clerks throughout India. So far as T can understand it,
Sir, this questjon has arisen from a certain amount of jealousy between
two sections of the employees of the combined Post and Telegraph Office.
Tt is perfectly true that a number of postal clerks do telegraphic work.
It is equally true that the telegraphiec employees are paid on a higher scale
than the postal employees.

But T understand that the postal employees who do telegraphic work
are interchangeable with their fellow employees, and that at any time they
may be switched off to do other work and on that acecount th&y cannot be
given any special consideration in their immediate pay for learning
telegraphy. I believe that one of their objects in learning telegraphy is
that it does qualify them for higher posts in their service. If these men
were given higher pay I think we chould immediately have an appeal from
those in the postal service who look after money orders, deal with register-
ed letters and many other élagses of work which they would claim to be
of equal importance. Now, Sir, the mover of this Resolution claims that
the Postal Department should not be a revenue-earning department. That
T fail to see. “To my mind the Postal Department is a means of obtaining
revenue throughout the country and in a very far reaching manmer, and
provided its employees are paid adequately and that the post offices
generally throughout the country are kept up to a proper standard, I see

» *
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no reason whatever why any profit made by the Post Oﬁice should not go
into the general revenue.

Last March we discarded a means of taxing the people generally
throughout this country and T fancy thereby threw away something like
& crores of revenue. Buying postage stamps or rather selling postage
stamps is another means of extracting revenue for the country in a most
far reaching way, and 1 see no reason whatever why any profit made by
the Post Office should net go into the general funds. As regdrds the pay
of the dmployees, 1 think we should bear in mind that this question was
very thoroughly sifted by a representative committee, I think enly two
years ago, possibly three, certainly not longer. On that committee were
two post office employees, and it will be generally agreed that the cost
of living now is not higher than what it was then, and as the scale of pay
was fixed so recently ago and accepted as fair, I see no reason whatever why
it should be altered now. We heard to-day in answer to a question from
one of our Members, who is unfortunately ill, that the anticipated revenue
from the post office is likely to be short by Rs. 1 erore, and the present time
is not one in which we should consider increasing the pay of the
employees. There is another point. The pay of the employees, I think,
should not necessarily go up wher. the post office is running at a profit.
The scale of pay has been fixed on a grade scale. Why should the pay
go up with the profits of the post office, unless you are going to reduce
it when the post office is working at a loss ? I do not think that the
pay of the post office emplovees should be dealt with in that way ; they
are not entitled to a share of the profits of the Post Office.

There is one other point that I should like to mention, and that is
soine mention was made that there is no overtime allowed to post office
employees, but that overtime is allowed to the telegraph people. I think
we can readily understand that overtime in telegraph offices is necessary
because the work goes on continuously. It might be argued that it is
equallv necessary for the post office. I say it is not. I know of nobody
who is better capable of spreading out a few hours’ work into 8 hours
than a clerk in this country and thereby working and claiming overtime.
I have no doubt that many gentlemen here have also had a similar
experience. Overtime I consider is a very bad way of paying your men.
They do not work their hardest during the regular hours, in order to earn
extra mone¥ for overtime. T have no doubt that most of the members
of this Courcil have received a rather voluminous letter on this question.
I am quite sure that the Ilonourable Member who spoke before me had it,
because I recognised many phrases from it. It comes from a Union.
It is a very well written letter, but it strack me as presenting only one
side of the questior. I therefore took an opinion from the other side
from one who knows something of the pest and telegraph department.
As regards the point which Mr. Kale vary mghtly brougkt up, wviz., the
question of accounts, it will be explained that it is practically 1mposs1ble
to separate the revenue received from telegrams in these tcomblned post
offices, and it is quite true that such revenue as is recelved there is eredited
to the ‘Telegraph Dopartment 1 think that was Mr Kale s ‘point.
Wr. Kale’s next point was that the cost of Tunning these offices was'debited
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to the postal department. I quite agree with Mr. Kale am‘i consjder that
even if you cannot separate the revenue, the cost of running the depart-
ment should be debited to the telegraph department. I am afraid perhaps
I am anticipating the Honourable Member who will reply. I have heard
that the minimum pay of the postal employee in Bombay and in one other
big district is under consideration. But of course it will be rather difficult
for Government to accept a proposal for any increase of pay when we
have got this retrenchment looming on the top of us.

Sir, as a"whole, I cannot accept the Honourable Mr. Kale’s Resglution.
As, I have explained, 1 do not consider that the pay of the postal employees
should go on increasing with an increased profitable revenue of the post
office any more than they would like to have their pay cut down when
the post office 15 working at a loss ; and secondly, the Committee or
Commissios that we had but two or three years ago decided the pay and
fixed it on a fair basis, and I cannot believe that conditions have altered in
s0 short a time as to require revision of the pay now.

The HonouraBLE Mgr. B. N. SARMA (Revenue and Agri-
culture Member) : Sir, the Honourable Mr. Kale wants modifications
and changes to be introduced into the method of keeping accounts in
the Postal and Telegraph Departments, mainly with the object of ascer-
taining what is the correet nett revenue which the post office officials
can claim for their share ; and with this further object, viz.,, as to
whether anything could be done for improving the conditions of the
people employed in the post office, who, he thinks, are not adequately
remunerated at the present time chiefly owing to financial conditions,
and partly owing to a misunderstanding of the position of the postal
revenue, inasmuch as the post office is not given credit for all the revenue
that it earns, whereas it is debited with expenditure which on a proper
accounting ought to go to the telegraph share. I shall place the posi-
tion as it stands in a few words in order that Honourable Members may
exactly see what is the condition of the post office and that of the
employees relatively to what it was, say, in 1914, as to whether there
are any real grounds for complaint on the part of the post office officials
as regards their emoluments, and as to whether this system of accounting
which he advocates can be adopted either in whole or in part, or whether
it is impracticable. The Government of India appointed a Committee
to investigate the conditions obtaining in the telegraph offices. They
submitted a report which resulted in increased expenditure to the State.
Similar complaints were received from the post office employees
and another committee was appointed in 1920-21 which went into the
whole matter, and they suggested increased expenditure which ultimately
came to somewhere about 1 crore and 30 lakhs. The emoluments of
the officials in question whom the Honourable Member has in mind,
especially signalling clerks included amongst the general grading of
clerks, especially drawing pay Ybelow Rs. 100, have been substantially
inereased, so that it may he said that they now draw nearty a hundred
per ¢ent. more than what they drew in 1914. I wish just to read a
few lines from the Committee’s report which would elucidate that point.
‘“ In the aggregate ’’ they say, ‘‘ the scales which we now propose raise
the average to 75 as against 40.1 average pay, which means an increase
in present pay and allowances of 31 per cemt.’> That is the present
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pay as it stood when the Committee instituted its inquiries. Various
improvements have been c¢ffected in this matter from time to time.
They go on ‘‘ and on pre-war pay of 88 per cent. If to the direct
benefit conferred by the substitution of proposed time scales for grades
up to 100 is added the indirect but substantial benefit which acerues
from the revision proposed further on in this report of the higher or
selection grades, it is not by any means an exaggeration to say that
if our proposals are accepted (and they were substantially accepted)
the clerks of the department will have gained, as compared with 1914,
to the extent of 100 per cent. if not more.”” I think Honourable
Members will realise what it has cost the State and also realise that the
cost of living now if anything has fallen below what it stood at in 1920-21
when the members of the Committee drafted and submitted their
report and the Government considered it.

s

The Committee took pains to ascertain the pay and emoluments
obtaining in the various corresponding departments and here is what
they say they have done in fixing the scale.

. ‘¢ We have in each case considered carefully the scale of pay which should be
allowed having regard to the presemt pay and allowances, to pay recently sanctioned
for other services and departments, to rates of pay given to clerks in banks and

in merchants’ offices, to the recommendations of Postmasters General and to repre-
sentations made to and, evidence recorded by us.’’

So, having thoroughly exhausted the subject in the way of whatever
inquiries they could make, they made certain recommendations which
were almost wholly adopted and accepted by Government. Further
probing of this subject at the present juncture might facilitate the
Finance Department suggesting to us as to whether any more savings
could be effected having regard to the scale having been fixed when
prices were very high. At any rate a hint was thrown’ out to me by
one of the officers in the Finance Depar{ment, and I do not think any
nquiry at this stage would facilitate the object which my Honourable
friend has in mind. The differentiation between telegraph signallers
employed in the ordinary departmental offices and the signallers who
are working in the combined offices has no doubt given rise to great
heart-burning, especially in the Post Office, and the point was brought
prominently. to the attention of the Committee of which I was a member
for some time. Well, it is not necessary to go into it because it would
lead to a very elaborate defence of the Government position in this
respect ; but, roughly speaking, our advisers have pointed out how
greatly the conditions of the signallers in the Post Office and in the
departglental offices vary, how a greater scale was fixed in one case
and not so much in the other and that various other factors had to be
taken 1nto consideration in ﬁxmg the paj of the telegraphmfs If you
a1e going to adopt the scale that is paid to telegraphists in the ordinary
departments on the assumption that the conditions of “work are the
same, the scale is the same, and so on, which I do not for one moment
admit, I am sure that you will have to go in for another one or two
crores of rupees additional expenditure. I am only putting it very
roughly, for this reason that you cannot stop with the signallers. If
the telegraph signallers in the combined offices want a little mvre
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emoluments because they compare themselves with the signallers in
the telegraph office and on the ground that they earn a little more
revenue, well the money order clerks might get up and say ‘‘ this money
order work is very much more paying than the other branches of the
Post Office, soeyou must pay us a little more ’’ ; and so it will go on.
Apart from this impossibility of differentiating between one clerk and
another clerk in the Post Office, there is no reason why the Government
should embark upon this additional expenditure on the ground that
perhaps they are paying a little more than was necessary in another
department. If my Honourable friend suggests that econom#s could
be effected in another department, well the matter might be investigated,
not that I say that they can be effected, because the Government do
not aceept that position at all ; but I say there is no reason why, assum-
ing for the moment that we are paying g little unnecessarily and
extravagantly in one department owing to various antecedent circum-
stances, that the same procedure should be followed here. The point
is whether the post effice official is not receiving an adequate wage at
the present moment. If he is not getting a prqper living wage, there
is room for an inquiry ; but I contend that the figures I have quoted
and the comparisons which we have been able to institute as regards
other Government departments, justifies me in saying that the Post
Office official is getting as much as his due share, and perhaps g little
more.

Then, of course my learned friend has not, so far as I have been able
to understand it, put his case on the ground that the Post Office employee
should be placed on the footing of g profit-sharing member of a private
business where emoluments may be regulated by the profits or losses of
that concern. He has not put it on that ground and, of course, it is
unnecessary to argue it. Government have to pay a living wage whether
they earn money or not, because that is a proposition which the Govern-
ment can controvert. My Honourable friend Sir Arthur Froom has fully
gone into the question as to whether it would not be right for the Govern-
ment to make a little money on the assumption that their employees get
a living wage, that all the improvements that can be effected from savings
in Post Office administration are effected, that the department is not starv-
ed, and that there is a real surplus without affecting the general tax-
paver. I think I need not be drawn into a controversy as to the exact
nature of this department, @s to whether it is a plus department or a
minus department, a revenue-earning department, a commereial depart-
ment or a money losing department, a non-earning department. I think
I have said enough. There is common ground between both of us to
this extent that a living wage ought to be paid, and that if the Post
Office earns a very large net revenue, possibly their case, when they
present one before the Government of India for improvement would
stand a better chance than it would if financial conditions are gloomy or
if the deplrtnfent as a whole sustains a loss. To this extent there is
validity in his argument and I think he puts it only at that.

‘We come next to the changes that he suggests in the Post Office account
keeping. Firstly, there is a good deal of reasom on his behalf when he
contends that the expenditure incurred in telegraphy in the postal depart~
ment should be debitable to the Telegraph Department and rot be debits

F
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‘able to the Post Office. Certain recommendations have been received by
the Government of India from a committee of chartered accountants who
were appointed recently to go into this question. They are under con-
-sideration, and I daresay the point of view which my Hoaourable friend
Las put before us will receive adequate, and I may go further and say,
sympathetic consideration. But I am not equally hopeful as to whether
his position is correct when he asks us to eredit to the Post Office all
revenue that is derived by the combined offices for telegrams which are
presentéd at the combined offices or delivered through them.

For this reason, that it is ahsolutely impossible for us correctly to
appropriate to the Post Office or the Combined Post Offices the legitimate
share of revenue which they are entitled to. Now, for imstance, we know
1hat the total number of telegrams is so many—in 1920-21 it was about 26
millions. Well, the number of telegrams that were presented at the Com-
bined Post Offices was about 10, but the signalling operations in respect
of these 20 million telegrams amounted to about 90,477,182. That is to
#ay, in the case of a message which is received at the Combined Post Offices
and has to go through several combined and departmental offices, to appor-
tion the revenue resulting, correctly is a matter really impracticable. If
you say it is roughly one-fourth and allocate that proportion of the
revenue, will it be satisfactory, will it be right ?

Then if there are overhead charges, how are we to take acecount of that?
What is the share which is to be apportioned in regard to various other
items ? It is so very difficult to say ; and consequently our advisors
think that no good purpose would be served by instituting inquiries of this
deseription. In the first place, it would lead to a considerable increase
in the accounts establishment. In the second place, it would be a rough
guess-work after all. In the third place, the system of maintaining
accounts is not in respect of actuals but in respect of estimates. 1 shall
read just a few lines from a memorandum as to the process which is adopt-
ed with regard to these accounts. This is how it is done. = Practically the
vwhole of the teleeraph revenue is collected in stamps and included in the
fizures for stamp collection.  The total number of telegrams issued is
known from an examination of the details of those issued during two par-.
ticular weeks of a year. The average value of each telegram is caleulated.
TThe total amount of telegraph revenue eollected in stamps for the whole
year is estimated on this average value and from the known value.
Telegraph wevenue is therefore an estimated and not an actual figure.
And what is the object to be gained after all ? Not much. Tt is for the
purpose of clearly api:ortioning the revenue in order to see that the Post
Office administration is not starved.

I have already dealt with the position that the Post Office officials have
as much as they ought to get. They have received ample and sympathetie
consideration during the past few years at the hands of Government with
regard to the complaints which they have ‘made at different times ; and X
therefore regret the Government are uitable tp accept thé Resolution. I
have already indicated that an attempt will be made to apportion the ex-
penditure correetly, so that the Post Office may show a correct net revenue
as far as possible, that its administration may be improved having regard
to the financial conditions which may be shewn as a result of the improve-
Juents that may be effected by an examination of the accounts. But I
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think no useful purpose will be served by the Honourable Mover pressing
the Government to undertake anything further specially at the present
juncture, and I hope, therefore, his objeet having been achieved, namely,
to draw public attention to what he considers to be the hardships under
which Post Office officials are labouring, I would suggest there is no further
need of pressing the question.

The HoNourarL: THE PRESIDENT : The further discussion of this
Resolution will stand over to the next non-official day. The subject of the
Resolution is not such as to necessitate the attendance of IIonourable
Members for an afternoon Session. 1 may sayv that I do not propose to
adjoura the Counecil till to-morrow, because a very important Bill is to
be brought before the Counecil on Wednesday, and I desire that Honourable
Mewmbers may have a clear day in order that they may examine that Bill
with the care and attention which it deserves.

The Cofineil then adjourned till Eleven of the Clock on Wednesday,
the 13th September 1922,





